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DISCUSSION UNDER RULE 176

Report of the working group on auto-
nomy for Akashvani and Doordar-
shan—contd.

DR. SARUP SINGH (Haryana):
Sir, I agree with many things that
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Shri Shrikant Verma has said. In
fact I am greatly impressed by quite
a few things that he has said. I think
the Opposition parties alwayg feel
that if the Prime Minister has a hand
in nominating snybody or recommen-
ding somebody’s nomination, perhaps
that would be a political decision.
However, Mr, Vice-Chairman, Sir,
there is a difficulty here. How are
som.e of these people appointed? Take
the Chairman of the University
Grantg Commission, Chairman of the
Union Public Service Commission,
Judges, Vice-Chancellors of certain
Central Universities, ete. I have been
giving a lot of thought to this. I per-
sonally feel that the appointees must
be free as far as possible; they must
not be under the pressure of anybody.
I hate and resent political pressure.
And I can assure Shri Verma that I
will not be g partisan at all in a maf-
ter like this, because it ig a national
matter. After all, the All-India Ra-
dio and Doordarshan are very sensi-
tive areams, very vital areas of our
national life. Firstly, 1 am of the
opinion that in all matters, not
rmerely in the case of All India Ra-
dio but in most matters at any rate, it
shoulq be possible for ys to take non-
party decisions.

In a multi-party system, in a plural
society, it is  absolutely necessary
that we rise above politics. I am not
a politician myself, I have come to
politics very recently”and I feel that
it ig bad politics, unhealthy politics,
which invadeg all aspects of our
national life. Unfortunately, some of
the fear of Mr. Verma may not ke
baseless. But then I would like to say
this to him, universities were given
autonomy and slowly and gradually
that autonomy was eroded. Who was
responsible for thig erosion? I have
been Vice-Chancelloy myself. I can
assure him that it is not the Govern-
ment alone that erodes the autonomy
of an institution. There are o many
areag from which the aftacks come.
They come from, I am sorry to say,
Mr. Vice-Chairman, essentially from
the palitical parties in the country. I
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do not blame one political party; I
blame all politica] parties.  They
were responsible for the erosion of
autonomy in our universities in the
country, and we have reached a stage
where university education is becom-
ing difficult. In fact, we have reached
a stage where we cannot even get
Vice-Chancellors.

Now, what system could be evolv-
ed whereby the best possible man in
the country might be made the chair-
man of this kind of a frust, which
has been proposed. I have seen the
Verghese Committee Report. It has
sald a very sensible thing, choose
three man or women, constitute them
intg a panel, they themselves should
be non-political, national figures like.
the Chief Justice of the Supreme
Court, the Chairman of the Union
Public Service Commission ang the
Lokpal, when vou have a Lokpal;
and then something remarkable, that
when the nameg have been received
by the Prime Minister, the Prime
Minister does not just say that it goes
to So and so, because it is politically
more convenient; not at all. The re-
commendation is that the Prime Min-
ister should alsp consult the Leader
of the Opposition. In fact, T am sur-
prised that such a Report should have
not made them feel very enthusias-
tic. I agree with him entirely that
autonomy depends on nationa] ethos.
It is very true that without that kind
of a national ethos we cannot reach
anywhere. But how do you create
national] ethos? Unfortunately, what
can one do when everything becomes
politically motivated.

I was surprised, for instance, to
learn the other day that Mr. Advani
was being attacked for having re-
moved somebody from the Bombay
Television Centre, or something like
that because she wag g Muslim. Later
on somebody told me that she was
a Hindu. Yes, she was a Hindu. Now,
I was puzzled and later on I was am-
used that she was not removed at all
The point i3 that we will always
continue quarrelling. Unless you take
it out of the area of quarrel, nothing
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can be done. If nothing else can be
done, at least narrow the areas of
disagreement. If you start narrowing
the areas of disagreement, sooner or
later we might be able to reach some
kind of a national consensus. Unless
we do that, I am afraid we will con-
tinue quarrelling and national causes
will guffer.

Mr., Vice-Chairman , Sir, he said
something else also. He said the
trustees will become super-bosses.
He also mentioned look here, at one
time Mr. Bukhari said this thing.
Incidentally, I know Mr., Bukhari
personally. I was in Delhi ang he
was in  Delhii In those days
things were different. But, then,
when the war started, he does not
know how the All India Radio was
used by the British Government. It
is not that the Radip wag free then;
not at all. It is, however, true that
some artistes were attracted, some
poets came in some mMmusicians came
in. The All India Radio became, in
fact, the only agency whereby talent
could be attracted, talent could be
encouraged and talent could be bro-
ught to the notice of the whole coun-
try and I think that was done during
those early years ang I think it con-
tinues to be done even today. This in
fact guarantees the prominence of
these artistes and poets. In fact, the
object on against Government control-
ling such a medium is precisely this.
You know the Government rules and
regulationg are very different. Senio-
rity becomes sacrosanct. They have
recommended for the first time Iatte-
ral entry. I know latteral entry will
create difficulties but 1 come from a
profession where there are always
latteral entries, In fact in a univer-
sity first you become a Lecturer; you
do not become Reader automatically.
You have to compete and then you
might become a Reader. Again there
is competition and you might become
a Professor. Ip the Government ser-
vice, you join as an L.A.S, or as what-
ever else you join and geniority gives
you a kind of status so that some day
you might go to the top. This has
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meant that talent sometimeg gets neg-
lected. But, latteral entry is
not to pe utilised to demoralise the
workers, I am not saying that talent-
ed people are not there. No, many of
them are quite good. In fact, you
have got a lot of talent in the All-
India Radio and even in the television.
I must confesg that I do not agree
with Mr, Verma that television iz in
search of only pretty women. I think
the television is also in search of good
.plays, it is in search of good discus-
sions, it is in search of good music,
it ig in search of all kinds of things,
anq if it comes to pretty faces I do
not know. Probably he and I would
disagree in our tastes!

Mr. Vice-Chairman, the point is that
Mr. Verghese Committee has faced
thig problem in a frontal way. On
page 33,—because what do you do in
a country like ours of a multi-party
system—they say: Broadly speaking,
there are two appoaches that can be
adopted for the creation of a broad-
casting institution. One is to depoliti-
cise its governance and the other is to
allow political and other forces to be
so represented on it that no single po-
litical party can have a position of
complete dominance within it. So,
the Verghese Committee recommended
depoliticise it. However, depoliticis-
Ing it is not easy. In fact, it is extre-
mely difficult. One of the dangers,
that Mr. Verma noticed partly, will
come from the workers themselves,
wil] come from the establishment to-
day, from those who are employed by
the All-India Radio and by the tele-
vision, because they are used to a
certain kind of “functioning. What
has been recommengded is a different
kind of functioning; they are not used
to it. But I hope that sooner than
later the AIR and the television cen-
tre will emerge as, shall T say, the
correct reflectors of our national aspi-
rations, our national objectives, and
so on and so forth.

I would like to say one thing more
and T hope it is wunderstood in the
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proper gpirit. Unfortunately, whatever
the system that you may avolve in a
developing country, the Government
has to play a very important role.
What about the developmental pro-
grammes? What about our educational
programmes? What about reaching
everybody in the country? We are
told that we can reach 90 per cent of
them, Yes, we can probably, techno-
logically; but do we really reach 90
per cent? I am not sure. In fact, I
have g feeling that in the villages, the
percentage of population that is actuaj-
ly listening to the radio is very small
indeed. It is not really 90 per cent
or anywhere near it. I am not sure
even if it is 50 per cent. I presume it
should be more than 50 per cent. In
some areas; jt might be extremely low

in others,

Therefore, you see 1n a developing
society where there are areas scatter-
ed far away, backward areas and
there are all kindg of difficulties, the
Government has to play a very promi-
nent role, Therefore, when you take
a decision, Mr, Advani, you kindly re-
member this. This word ‘autonomy’
sounds extremely well. You must
guarantee absolute impartiality in the
dissemination ang interpretation of
news. This ic very necessary. Let no
party feel that injustice is being done
to it. At the same time the Govern-
ment just cannot walk out. There-
fore, I do not agree with the Commii-
tee’s report that there should be self-
abnegation by the Government. Self-
abnegatfion you are not in a position to
accept today. It is the demand of the
country that you expand and give us
quality programmes, educational pro-
grammes and create national charac-
ter. After all, what are the people
programmes today? They are either
films or film music. It is one of the
responsibilitieg of this media to create
a national taste, to create a national
awareness. Now, for instance they
have talked of abjectives. The two
basic objectives according to me are
national integration and also the cause
of national integration or for the
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demang of national integration reflect-
ing the composite culture, reflecting
the urgeg of the people who are scat-
tered all over the country, in the rural
areas, in the backward areas, women,
minorities, Harijans and so on, all ihe
people, who feel neglected, and to
create ultimately a sense of harmony.
After all, this is one country. India
does not consist of two countries. They
have made a very good suggestion that
there ig no need for having separate
programmes like women’s programmes
and so0 on, In fact, women should
also listen to men’s programmes.
There is nothing iike
men’s programmes and women’s pro-
grammes. The programmes are com-
mon. Of course, you must have farm
programmes. But I have a very
strong feeling op this question. Why
should the rural people be treated as
something separate from the rest of
the country? After all, they are a
part of the country. Dg not give them
the feeling that they are a separate
sections altogether. They are a part
of the country like anyone of us. In
fact, you must have mixed pro-
grammes so that you can raise im-
perceptibly the intellectual level of
the people who listen to the radio or
who watch the TV. Not many people
watch TV anyway. Many people
cannot afford it.

Therefore, T would plead that we,
as Members of Parliament, must
recognise this because the report has
come to us. The Government may
accept the report. The Government
may take a decision on this. The
trust may be created. The trust’s
budget will then come to us. The
trust will also send the complaints
that it will receive. This will all
come to us. The report says that
Memberg of Parliament have the in-
herent right to ask questions. But it
also says that it hopes that they will
use gelf-restraint while asking ques-
tions. Well, I cannot comment on
this. I am not competent to comment
on this. I have been here only for a
short time. But I have been de-
pressed. What are we frying to
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achieve? This is really the tragic
aspect of the situation. Unfortu-
nately, the politica] parties cannot
control their own Members. National
discipline depends opn the discipline
that this Parliament shows. The dis-
cipline of Parliament wi]l depend on
the discipline of the political parties.
If the political parties lack discipline,
then, of course, we should all sit
together and examine this. I think
Mr., Advani would agree that the
more you consult, the better. The
more you call all these friends, the
better. Ultimately, all of ug are one.
After all, none of ug is an enemy of
the people. None of us is anti-patrio-
tic. We all wish the country well.
We have differences here and there.
But it is important that we call al} of
them and then accept those things
which are feasible. If something is
not feasible, it is no use accepting it.
Pandit Nehru gaid in 1948 I want the
BBC model’. But it was not feasible.
He also said* I want corporations’. I
think we should also have corpora-
tions in most areas. But this Parlia=-
ment has an effective role te¢ play.
The Members of Parliament have an
effective role to play. Ip fact, 1 have
a feeling—I am an outsider more or
less—that once the political parties
come to be consulted in a very
genuine way and a new climate of
harmony generates between the Gov-
ernment and the opposition parties,
then the extremist elements on all
sides will also feel subdued; the res-
ponsible, reasonable elements will
come on top and then it will be a
happy day for all of us.

Wel] Mr, Vice-Chairman, I Jelibe-
rately chose to take fewer minutes
than my colleague has dJone. It is
partly because he is an accomplished
parliamentarian. It is the first time
in my life that T have spoken in this
kind of august House. I have spoken
in smaller places, class-rooms and sc¢
on. I was feeling very nervous when
I came to speak, but I am grateful tc
my colleagues who have not make
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me more nervous than, in any case, I
was. ‘Thank you. .

DR. V. P. DUTT: Mr. Vice-Chair-
man, I have a problem. In the univer-
sity. when the Vice-Chancellor spoke,
the pro-Vice Chancellor did not speak
after that. Now I have a problem be-
cause when my Vice-Chancellor has
spoken, how do I then continue speak-
ing after him! But I hope he will fpr-
give me for having followed
rather than preceded him which

start from where he ended, I
wish to share my sense of anguish
with him and with other Members|of
the House about the recent happen-
ings. Unfortunately it appeurs
to me, that the parliamentary grages
are dying out, rather vanishing.
Sir, T accept and I am going to
that mysels that the business of the
opposition is tp point out the mis-
takes, the drawbacks, the non-perfof-
mance, as they say, of the Govern-
ment. It is the business of the opposi-
tion to attack and it is the business of
the treasury benches to defend. And
it has been a game—shall T say that
the ‘game’ is a bad word, but I use it
in a good sense—of parliamentary
practice that we appreciate the sallies,
the finer points, the debating skills
and certainly whatever constructive
points are made. But unfortunately, 1
find that we are going rapidly towards
a point where we are forgetting the
basic norms. I said it by way of joke,
I am saying it and I say it in a lighten
view, it should not be taken so
seriously that when Shri Rajnarain
was present in the morning T
said, why does everybody want
to imitate WMr. Rajnarain when
he was in the opposition here?
T think we ought to adhere to some of
basic norms and codes even when we
differ a great deal. I galso like to
appeal to the Treasury Benches that
they too should not sit in stony and in-
pervious silence, I will particularly
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appeal to the Leader of the House
that such situation ought to be, shoulg
be diffused by his taking the lead,
giving the guidance, geeking advice
from the leaders of the opposition
parties and discussing matters with
them and I hope the Jeaders of the
opposition parties will also co-operate
so that no matter how hard we are
in our criticism and how hard you
are in criticising us, we will conform
to that spirit of parliamentary demo-
cracy, without which democracy can-
not flourish. 1 am sorry I have said
that, but for the last two days 1 have
also had a tremendous feeling of de-
pression, {f I may say so, as to where
we are trying o go.

Sir, T would like to say that to my
ming the Verghese Committee’s Re-
port or the exercises that they have
made in making the recommendations
are related to the larger problem of
what a communication policy should
be ang to whom a communication
policy should serve. That to me is
the Dbasic question. Who 1is this
communication policy to serve? Now
the Verghese Committee has outlined
many commendable, laudable objec-
tives that would guide from this kind
of Trust that they have recommend-
ed. These gre not new ideas. Many
of us have been talking zbout it for
the last 30 years or so. Ip fact, it I
may be modest in pointing out, in
1976 I had the privilege of being the
Co-Chairman of a Committee on
Doordarshan about the direction that
should be given to Doordarshan and
some of the recommendations that we
made at that time were that the com-
munication policy should be related
to the basic goals of our society—i.e.
democracy, secularism, socialism,
socio-economic transformation. That
we said about Doordarshan, but it is
equally true about broadcasting that
it should be taken to the masses; that
it should not be of the elite, by the
elite and for the elite; that it should
project itself to the rural areas; that
it should promote national integra-
tion; and that it should hoth educate
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and entertain. Unfortunately, that
report was pigeon-holed TVecause it
‘was prepared in 1976 although there
is no politics in that report at all
and there were many eminent educa-
tionists on that panel. However, the
.question is not who said what. These
are laudable objectives which we
Jmentioned earlier and which are there
in the Verghese Committee Report.
My difficulty is that I find that we say
these things—I am not talking of
this regime alone; I am talking in ge-
neral—but in actual practice, there is
no movement forward in our media
for socio-economic transformtaion.

“Unfortunately, if I may say so, broad-

casting—whether AIR or Doordarshan
—is of the elite and by the elite. It is
not for the elite, of course, because the
standard is too low so far as the elite
is concerned. But, as I said, it is of
the elite and by the elite, And that is
why there is such heavy reliance, as
we have today, on film programmes
as that only seems to hold the atten-
tion of the people. This is because
we have not been able to give a pro-
per orientation and direction. I would
like to submit to the hon. Minister of
Information that this is one of the
most serious problems that ought to
attract the attention—and deep atten-
tion—of every body.

Sir, as I said, there are many points
involved. TFirst of all, many people
have raised this question here and
outside also. I have been reading the
articles that all the newspaper people
and the media people have written
on this subject. The question ig: is
there serious intent, is there any
earnestness of purpose and is it
actually going to be done? The second
question, which I am raising because
I have been associated with this me-
dia—both radio and TV—for a long
time ig about the structure that has
been recommended by the Verghese
Committee. This gtructure, to my
mind, is complex, cumbersome and
unwidely and I am sure, it might be
unmanageable too. I am not talking
of the idea behind it. That we have
all welcomed and we do welcome it—
that is, as Dr. Sarup Singh has
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pointed out, the idea of depoliticalisa-
tion. [ shall put it in 3 different way.
That is what the Committee itself has
said—fair and balanced reporting,
reflecting the composite culture of
this country. Op that, there is no
difference of opinion. But the ques-
tion is, what kind of a structure is to
take shape, replace the present strue-
ture? 1 find that the structure that
the Verghese Committee has recom-
mended has created layers or will
create layers of divided authority.
First ¢f all, there will be 5 wholetime
Chairmap of the NBT. Then there
will be three fulllime Members.
Then there will be a Controller-
General. Then there will be Direc-
tors. Then there is the Central
Executive Board. Then there are
Zonal Executive Boards.

Now, four Members of the Trust
will be full-time Members of the
Trust. What will they be doing?
After all, they are not going to sit
idle. You have then the Central
Executive Board. You have the Con-
troller-General. You have Director,
All India Radio, Director of Door-
darshan. The question that has been
raised by many people is whether or
not this would lead to bureaucratic
controls. After all when you have
four full-time Members, it might in-
evitably 1ead to day-to-day inter-
ference with the working of the
Akashvani and the Doordarshan. And
I am afraid the very commendable
idea of decentralisation given by the
Verghese Committee wil] be nullified
in practice by this king of structure
that ig being suggested. In fact, it is
a departure from the model that they
had given to themselves. I do not
necessarily hold it as an ideal one
like the B.B.C. The B.B.C. has no
whole-time Member of the Board of
Governors. I do not know whether I
should call them part-timers. Buf
there is no whole~time Member.
There only the Chairman really func-
tions as a co-ordinating kind of agency
between the various segments and it
is also true that there is one chief
person for the Radio and Television



175 Discussion under

[Dr. V. P. Dutt]

together. But after that there is com-
plete division between the Radio and
the Television. In fact, what Mr.
Shrikant Verma said I would like to
take it forward that the problem is
not only that the Radio spoken-word
is like the written word, but that the,
Television’s visual word, shall I say,
ig like the spoken-word of the Radio.
And unless we give proper gttention
to professionalism in the two organi-
sations, it will not be possible for us
to take appropriate steps.

This question of depoliticisation was
taken out of purview. I would seri-
ously suggest to the hon’ble Minister
to consider the question of selection
of the Memberg of the Trust because
the present method being suggested
by the Verghese Committee, to my
mind, is not conducive to real depo-
liticisation. I know the problem that
Dr. Sarup Singh raised. We have
been facing this problem, namely,
how do you select? The selection by
the Prime Minister, even in consulta-
tion with the Leader of Opposition,
I think will not keep that air,
that atmosphere, that aura of de-
politicisation, that we want to do
away. And, therefore, I woulg like
him to consider this question care-
fully. What should be the procedure
because 1 have a feeling that the pre-
sent procedure, not only the question
of our Prime Minister, not a question
of which Prime Minister, may not
suit because it is a question of sys-
tem that you create. One Prime
Minister may be good and another
Prime Minister may be better. But
you once give authority to a parti-
cular person, then other consequen-
ces follow. I would 1like to say
that my real fear is—it is not a ques-
tion of Prime Minister—that the kind
of panel that the Verghese Com-
mittee has suggested is inherently
conservative, It is conservative-
oriented. It is pro-establishment in
the sengte of capital ESTABLISH-
MENT. My fear is like the press.
Just as it has happened in the press,
this powerful media wil} also go into
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the handg of private vested interests.
How do you avoid that? In a coun-
try where we see a clash of social
ideas, we have not yet found our
path of economic development and
when there is a clash of social ideas,
in that clash of social ideas, like the
press we will be giving this media
also into the hands of private vested
interests. Thig i my biggest fear and
therefore, I would like the hon. Minis-
ter to consider the suggestion of creat-
ing a Joint Select Committee of Par-
liament when the proposed legislation
comes for going into all these various
aspects. After all, I was sorry to
say—and I am sorry to refer to it—
Mr. Minister, that I am sorry to gsee
that this morning your statement on
the Press Commission mentioned only
two kinds of interference in the press.
One was Government control and the
other was trade union pressure, Now,
Sir, in this country there is no trade
union pressure on the newspapers.
If the newspapers are captive news-
papers in any sense of the term, they
are captive because of private con-
trol, family control, over newspapers.
It is not a question of trade unions.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
LAL K. ADVANI): May I interrupt
for a moment, please?

SHR] K. K. MADHAVAN (Kerala):

Before the hon. Minister gives a
reply....
SHRI LAL K, ADVANI: What I

had read out this morning was not
the termg of reference of the Press
Commission. It was the issues that
were to be examined, and among the
various pressures, Government con-
trol, trade unions, etc., had been re-
ferreq to. I may tell you that [ have
gone through the terms of reference
and they mention commercial adver-
tising, ownership, trade union, etc.

DR. V.P. DUTT: 1 accept what
you say but the statement that we got
this morning mentioned Government
control and trade union pressure.
When we are having the repre-
sentation of gso many private in-
terests on all these bodies,
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why not trade union representation
also?  After all, the working class
is ag important a segment of our so-
ciety as any other. I am not talking,
as 1 said—ang I am following the
cue from my predecessor—as g politi-
cian. If 1 were talking as a politician,
I would be saying different things.
But I am talking as, shall I say, as a
sensitive, thinking member of the
society which is struggling to find
the path for socio-economic trans-
formation. You are going to  hand
over your powerful media of radio
ang television into the hands of con-
servative establishment. Why should
not people who hold different ideas
from that—different ideas about
transformation—find representation
on these forums? Therefore, I suggest
jn all humility and in all seriousness
that this question shoulg be consider-
ed carefully.

Sir, I would also like to say that
while these are my conceptual
problems which I have mentioned
to the hon. Minister, what has
been sadly lacking so far is pro-
fessionalism and it is not going to be
helped by making inter-changeable
the cadreg of television and radio by
mixing up the two. Sir, personally, I
would have preferred there were {wo
control agencies, one for radio and
one for television But even if you
want to have one control agency, then
you have well-defined authority of
the television and of the radio sepa-
rately. And professionalism of the
television is of an entirely different
dimension from the professionalism of
radio, and both require, in fact, an
intense emphasis on professionalism
which has been lacking sq far. There~
fore, T would suggest that this as-
pect should also be looked into.

Finally, Sir, there are one or two
points that I woulq like to mention. I
do not want to say much abcut the
Franchise Stations because many
points have already been made. But
I would like to say, I welcome the
jdea of Franchise Stations. But
then Franchise Stations should not be
limiteq just to the broadcast of edu-
cational lessons but shoulg become
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centres for lively discussions of issues
if you really want to decentralise, and
that js why I have been emphasising
that you build up a core of professio-
nal broadcasters, professional televi-
sion people and give them encourage-
ment. If you are going to have fran-
chise stations, they should be allowed
freedom to discuss the ijssueg before
the country.

Lastly, Sir, it does not give me
much happiness about what I am go-
ing to say. I find that there is, shall
I say, a Persian Gulf between the
reality and the ideal that we are
striving for, The ideal we are striv-
ing for js an autonomous de-politicis-
ed frame-work of institution but the
reality today is heavy politicisation—
by today I do not mean only today;
it has been there and it is continuing.
After all, we do not have to wait for
legislation, we do not have to wait
for formal implementation for the
present structure, for the present Ra-
dio ang Television, to start practising

what is there in the Verghese Re-
port.

What is the situation? I am sorry
to say that the situation is that the
frightened 1little men of the broadcast-
ing media are as frightened today as
they were yesterday. [ am told that
there are black lists today also of the
people who are banned from being
called on the Radip and Television.
Now. Sir, the hon. Minister may say:
No. There is no such black list. But,
you know. Mr. Vice-Chairman, the
invisible black lists can be as
effective as the visible or the
written black 1lists. And I make
bold to say that there are ban-
neg lists and I would like the hon.
Minister to give this House the infor-
mation as to who are the people who
have been banned, who are not sup-
posed to be called to the Radio and
Television, Thig should not be congi-
dered in any personal context. TIf I
may use the [English phrase,
I care two pence whether you, he,
she or I am called or not
to Radio and Television. But ig it
not a fact that even eminent editors
are on the suspicious list? Even a
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person like Giri Lal Jain for the last
many months you may say he is
in Bombay, though he is coming
here very often—is not being
called for Radio and  Televi-
'sion  programmes, generally spea-
king, Tbecause he appeared in
1975-76. (Interruptions) 1 will come
to others also. I do not know many,
of these people personally, but there are
many such cases. For example, there
is one Mr. Bhatnagar, I do not know
whether I personally recognise him or
not. But he was doing the Shah
Commission proceedings. Then some-
body discovered that he was probab-
ly quite close to the previous ruling
family and therefore he was dropped
Or, I mention the case of Salma Sultan.
It was g pleasure to see that here ig a
Muslim girl speaking such chaste
Hindi and reading news in Hindi; and
yet she was ghunted off because it
was thought that her family was close
to the Nehru family. Sir, this is the
kind of thing happening. Then there
was a programme of Yamini Krishna-
murthi and by mistake somebody dis-
covered that there was a photograph
in the background, either of Mrs.
Indira Gandhi or somebody, and that
lady was suspended. I do not know
whether I have seen her or not—
whose name is Kamlini Dutt. She
was illegally suspended. After six
weeks the suspension order was serv-
ed on her. For what? Because there
was some slip, Do you want to create
counterterror in the country, country-
terror in the media? This kind of thing
should not be there. I was hoping
that my hon. esteemed, elderly col-
league Mr, Advani would not like
this kind of obvious building up of
an atmosphere of fear. That is why
I called them the little frightened
men in the Broadcasting establish-
ment, who are afraid that somebody
may have been associated with so
and so, somebody may have  been

known to this family or that family
or somebody may have said some-
thing earlier. So, they drop them and
put them on the banned list ang they
are not taken back, I am not saying
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it and in a carping and cavilling spirit.
I am saying that we should be serioug
about getting nationa] concensus, What
does that mean? The Verghese Com-
mitiee Report itself says that there
should be fair and balanced reporting,
promotion of national integration of
the country, reflecting the composite
culture of the country and giving a
variety of programmeg both to en-
lighten, entertain ang uplift. With
this objective, I would say, we should
start practising it right now. Secondly
we should  seriously think of and
shoulg create a suitable structure. I
broadly welcome the suggestions that
have been made. We shoulg lock
carefully into the king of structure
that would be createq so that our pur-
pose, objective, of creating an instry-
ment for the welfare of the people is
achieved. Thank you,

*SHRI E. R. KRISHNAN (Tamil
Nadu): Mr. Vice-Chairman, I wel-
come the debate on Akashvani and
Doordarshan based upon the Verghese
Committee recommendations. We had
occasion to debate on the recommen-
dations of the Chanda Committee. But
those recommendations have not been
fully implemented.

Only by changing the name of the
AIR. as Akashvani, I am afraid,
other recommendations were put in
cold storage. The Janata Government
hag changed the nameg of the hospi-
tals in Delhi, and this change has
been broadcast now and then, al-
though no improvement was visible
in the working of the hospitals. In
the same way, the Government should
not keep mum only with the change
of name as ‘Akashvani’. T request
that the Government should take ne-
cessary steps to implement the re-
commendations of the Verghese Com-
mittee. I do not find any big transfor-
mation in the functioning of Akash-
vani after the Janata Government
took over charge. The previous Con-
gress Government had been  broad-
casting its  activities over the AIR

*English translation of the speech
delivered in Tamil
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from time to time. I regret to note
that the present Government is also
following the same pattern. I may re-
fer to the statement of our Tamil
Nadu Chief Minister supporting the
Banking Commission Bill placed be-
fore the joint session recently. This
news has been thrice broadcast, but
the views of our Chief Minister re-
garding the use of Hindi as an offi-
cial language in the Union Territories
were never broadcast. On the basis
of the assurance given by cur late
Prime Minister, Pandit Jawaharlal
Nehru, our Chief Minister of Tamil
Nadu, Shri M. G, Ramachandran has
been repeatedly telling that Hindi
should never be imposed on  non-
Hindi speaking people, so long as they
do not like to accept it as official lan-
guage; but I regret to say that his
views were not broadcast over A.LR.

It is a funny thing that Mr. Sanjay
Gandhi was referred as Rashtrapati
when Malayalam news was broadcast
a few days back, Persons not acquain-
ted with the latest political trends
were appointed to broadcast the news.
One Sushil Jhaveri commits a lot of
mistakes whenever he reads the
newg in English. The accent is not
at all correct one. The news broad-
cast over AILR, at 9 p.m. is the most
important one. I regret to say that
that is not properly broadcast. I
think persons in charge of news
broadeasting should be given the ne-
cessary refresher-cum-orientation
training. Whenever Shrimatj Pramila
Singh reads the news it is not all
audible.

For Tamilians settled in the South-
east Asian countries, a programme in
Tamil hag been arranged over A.LR.
at 5 am, I am to point out that news
covering only the Government of In-
dia activities is given importance; no
news covering the important activities
of our Tamil Nadu Government is
broadcast, even though the Tamilians

. settled in those countries are very-

eagerly expecting thig news. Every-
day songs are broadcast in the even-
ing, but it is very funny that those
songs are not of the present time but
Telate {0 the earlier period. say 20
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years or s¢ back. The Tamilians re-
siding in North India are very eager
to listen to songs and pews. I re-
quest the hon, Minister to take the
necessary steps in the matter. He may
see_that Madras A.LR. givey impor-
tance tc the news concerning the ac-
tivilies of the Tamil Nadu Govern-
ment. Whenever our Prime Minister
visits Madras, it is announced re-
peatedly. At the same time, the news
of our Chief Minister’s visit is re-
peatedly ignored, In regard to other
Ministers in Tamil Nadu alse. no im-
portance is given. It is regretted that
even the Madras ALR, station does
not broadcast the visit of our Tamil
Nadu Ministers to Delhi. I may point
out that whenever a Central Minister
visits Trivandrum or any other place
via Madras. it is given more import-
ance. I therefore, appeal to our hon.
Minister, Mr. Advani, to see that
AIR, does mnot become the mouth-
piece of the Janata Party,

It is not sufficient that AIR. and
T.V. become a public trust; he should
also see that the representatives of
broadcasting approach not only the
Central Ministers but also the State
Ministers for their views on various
matters and broadcast them. I appeal
to the Minister that at least two hours
a week should be allotted for Tamil
programme at A.IR. Delhi station.

Mr, Advani had, when he was
functioning as the Opposition leader,
said once that the Jana Sangh could
install its own radio station and ar-
range for its own broadcasting system.
He should now see that the same
statement is not repeated by the
Opposition leaders.

1 would like to stress one import-
ant point that A.LR. should also give
necessary  warnings to the people,
particularly those residing on the sea~
shore and river banks, whenever
there is any change of weather or
when one or the other natural cala-~
mity is expected. The news should be
repeatedly broadcast in the interest
of the nation. Community sets should
be given freely to the people settled
on the sea-shore.

v
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The Public Undertakings Commit-
tee has pointed out, whenever it sub-
mitted reports on Autonomous Bo-
dies, that there were a number of
irregularities. = The Minister should
see that the proposed Trust functions
properly,

I request that powerful transmitters
should be installeq at all stations for
making news and songs audible, For
example, AIR may see how Radio
Ceylon broadcasts its songs, news
and advertisements and how it is
becoming popular,

I have already requested the House
that necessary steps should be taken
to install a powerfyl T. V. relay
station which could easily cover all
the eight districts in Tami]l Nadu
State, which are 4,500 M. above sea-
level, I repeat this request on behalf
of the people of my State, Tamil Nadu.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Mr. Ma-
hapatro, you will have fifteen minu-
tes.

SHRI LAKSHMANA MAHAPAT-
RO (Orissa): You are a reasonable
man; I am a reasonable man. Sir...

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA):. No, I
want to make it clear, you have to
observe the time-limit.

SHR] LAKSHMANA MAHAPAT-
RO: But you have allowed half an
hour to doctors.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): There
are three major parties. They take
their time. The Congress-I has taken
28 minutes. The Janata has taken only
20 minutes, The speaker wheo  has
just concludeg has taken less than 10
minutes. So I request you kindly to
finish in 15 minutes.

SHRI LAKSHMANA MAHAPAT-
RO: I will be reasonable.

Sir, this report of the working
group, calleg the Verghese Committee
Report, does not in any way enthuse
me. Of course, the cutward columr of
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the two wvolumes is very attractive,
the Lower volume is not a volume of
appendices but a volume of appendi-
citis. I have some reservationg as
far as this document is concerned. 1
am not accusing the members of the
working group, They have not done
anything wrong. I say that the Gov-
ernment has done something very
seriously wrong. That is why the
whole thing has got derailed from the
very beginning. What does autono-
my for broadcasting media mean?
Should broadcasting media have au-
tonomy only in name? Is it only for
administration? Should it not for
anything else? Is it only to see that
certain officers are sent {o fill in offi-
ces and call themselves trustees of
it?  Or should it have objectives
which we have set for ourselves in
the Constitution?—the objective of
democracy, the objective of socialism,
the objective of secularism. These
things are not entrusted to be gone
into by the working group. On the
other hand, what was entrusted to
the working group was to find out
how far broadcasting media could bLe
made autonomous, Naturally, the
group got so much gbsessed by  this
concept of autonomy that they  did
not pay any attention to the objec-
tiveg enshrinedq in our Constitution. In
the order which the Government issued
constituting the wWorking group there
wag nothing to suggest what the con-
cept of these media should be. There
was nothing to suggest that the media
should be geared in such a way that
they are able to achieve the national
objectives enshrined in our Constitu-
tion. That is the reason why the wor-
king group did not say anything
about the media aiming at achieving
our objectives.

When thig report came, I am told
—1I do not know if I am correctly in-
formed and I will be one of the sad-
dest persons if what 1 am told is
true—an implementation cell has al-
ready been created without the mat-
ter being  discussed, while to * the
whole world it is being said that
wide-ranging persons will be allowed
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to speak on this and give their com-
ments on this, Yet, Sir, there is the
Implementation Cell and many
of these recommendations are going
toc be implemented without the other
House discussing it, without the pro-
fessionals talking about it and with-
out the employees, whao are working
in these two media, having been per-
mitted to have their say, Now, Sir,
this is what iz going to happen. Some
implementation is going to be there
and that is what I am worried about
and if it is going to be done, let it be
stopped at this stage and let
it not go further. Therefore,
Sir, I  have this to say; 1 strong-
ly protest against the move to imple-
ment some of the recommendations
prior to the acceptance of the whoie
Report, because the whole Report is
a concrete whole and it is something
which is an integral whole and you
cannot geparate it. Of course, they
have said at some places contradic-
tory things. But, on the whole, they
have maintained consistency and it
is this that the whole thing has to be
an autonomous body and they have
also given a model Bill which can be
placed before Parliament and passed.
So, I am opposed particularly to this
and I =m opposed to what i3
called the provision for funec-
tional Trustees, three in numbet,
the whole-timers. And, Sir, as far as
the franchise stations are concerned,
T think it is a subtle way of making
the big houses come into the picture
and make them get hold of these
media. Therefore, I am opposed to
the concept of franchise stations also.
As far as the private programme ag-
encies are concerned, I think some
'of them could be there because they
are only required to have taperecord-
ings prepared by them. But vou can
examine this aspect and if it is suita-
ble to your programmes, you can
accept them, otherwise not. There-
fore, this is something about hich
I woulg like to say much. But now
I do not want to go into details. As
T said earlier, Sir, the colour of the
Report is good. But, as many have
remarked, I glso join them in saying
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that it is very long on the objectives,
but it is too short on the practicals.
Therefore, 1 would say that nothing
has been said about how in practice
these objectives could be achieved and
you do not have an inkling of that in
this Report. Therefore, my request
to the honourable Minister is this:
You have to see that, insteag of hav-
ing what you have got in the Report,
in the greater national interest, these
broadcasting media the AIR and the
Doordarshan, maintain quality. These
two organisations, whatever be their
names, whether they are called
Akashvani and Doordarshan as they
are called now, or as Akash Bharati
as hag been suggested by the Com-
mittee, because name does not mat-
ter, as the earlier speakers have said,
since they do not change things, they
should maintain quality. You must
see that they really maintain quality
and this is very important and this is
something about which I am very
much concerned. I would also ask
whether you woulg please see, that
the coverage by the AIR at the mo-
ment is rawised to a hundred per cent.
I think there ig an Appendix to this
Report in  Vol. II which says that
there are many States where the
coverage 158 very low and the coverage
is the maximum in some States—it is
99 per cent in some Sfates—while in
some other States it is very low.
Then, ns far as the people who are
listening to it are concerned, it is
only 15 or 16 per cent. The per-
centage of the AIR listeners is go bad.
Therefore, the question ig this; What
is your programme, what is your per-
spective programme, for having more
and more listeners, for having more
and more of coverage? What is your
programme from the listeners’ angle?
That is the question and that is one
thing.

The second thing is television. It
hag a greater advantage in that it is
not only something which is aural,
but is also something visual. There-
fore, the visual quality, the audio-
visual quality, of television is some-
thing that attracts more persons to il
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and it has a greater value, greater
educative value, greater informative
value, etc. and it is only for these
purposes and for these reasons that
we are having the television. There-
fore, I am interested in seeing that at
least one station should be there in
each State. As yet, Sir, we do not
have like that and, gas far as the
satellite stations are concerned, more
of such satellite stations are to be
created, if need arises, and this is
what 1 am interesteq in. Sir, you
have only this black and whiie chan-
nel in the Television. Ag g result of
that, no foreign country is prepared
to have your programmes. In fact,
the smallest countries, etc. have what
you call colour channels. Therefore,
that is also very essential. I would
request the hon. Minister to look into
this. ) S
Then, Sir, I have to say one of the
important things which has already
been referred to by Dr. V. P. Dutt.
You do not seem to take account of
people who have been there all these
years—staff artistes or engineers, ete.
On the other hand, the recent days
have been days of undeclared Emer-
gency as far as they are concerned.
You hound them, you do not attend
to them, you threaten them, you treat
them ag ‘casuals’, and so on. They do
not have security of job, they do not
have security of continuity. You pick
up a person for a particular area a
staff gqrtiste precisely because he or
she speaks the language that is pre-
valent there. But you will send that
person somewhere else and you hold
up their ftransfers. There are in-
stances galore about such things.

The last thing that I want to say is
this. Is it not true, Sir, that on the
nationa] programme you had on the
All India Radio you had very bril-
liant people—vocalists, etc? Is it not
a fact that gne Mr. Dilsood Khan,
who belongs to g minority com-
munity, a young man, a Marine En-
gineer—Chief Engineer of Marine—
who was on the list of National Pro-
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grammes, was dropped simply because
he belonged to the Mohammedan
community? What is happening? He
hag been giving programmes that were
very much appreciateq everywhere.
He has sent me a letter; he has sent
letters to other Members. Because he
was a Mohammedan...

AN HON, MEMBER: Why do you
bring in this consideration that be-
cause he was a Mohammedan;: , .

SHRI LAKSHMANA MAHA-
PATRO: But this is the main con-
sideration, as far ag I am aware. You
may push in any consideration. He
is no longer ‘there. I have these
things to submit.

Then, as far ag the national Press
is concerned, I think what the hon.
Members have said earlier ig not very
much incorrect in that way. Dr.
Singh has said that even a University,
an autonomous body, was not free
from politics. You cannot avoid if.
Therefore, you have to take life as it
is. Therefore, my suggestion is that
you can develop a better machinery,
make it free from politics and also
make it very much an autonomous
body. You have to bring in people
who are worthy, trade unionists, en-
gineers gnd other people. They have
also to do something with this media.
Therefore, I am opposed tc these
full-time people. They should be
persons with professiona)] knowledge—
engineers, musicians and others. Those
people wil] be doing g great harm.
After you take in these three whole-
timers, they are persons without any
qualifications prescribed for them.
Therefore, they will he in the nature
of political appointments for these
people. I am opposed to it. Rather
I am n favour of an electoral college,
which will be sending the represen-
tatives of these people who are in the
profession.

The second thing that I want to
point out is that there are many pro-
gramme agencies in the country.
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There are feature programme agen-
cies also and they have been doing
very usefu] work. In fact, I think,
that they could be encouraged and for
that necessary tapes and some films
also could be providedq to them,
(Time bell rings). Therefore, Sir, this
is something which should receive the
Government’s attention and en-~
couragement.

The last thing that I want to point
out is that so far as the TV is con-
cerned, it has to be extended much
more than where it has been Jeft.

Before I conclude, I take this oppor-
tunity of thanking all those people
who have been agble to Lring this
broadcasting media, both the AIR and
the TV, to this level, because history
is full of kaphazard management of
the whole thing. This has pezn taken
note of by the Committee itself at
page 15 where they have said that if
the broadcasting media in India has
grown haphazardly, it is Lecause their
role, as that of the media generally,
has not been perceived as part of a
well-defined national communications
policy which embraces everything
to do with articulation, including
education, culture and physical move-
ment. They were helpless and they
could not do anything in that regard
because the terms of reference did
not contain anything about that. They
were much concerned about autonomy
as though if autonomy was provided
it would take the nation to the attain-
ment of social, political and cultural
goals. Therefore, before others think
of it and before others get ar. oppor-
tunity of saying it, I say that do not
go in for the implementation of this
Report. Instead, you try to have this
Report processed by professionals.
As I saig earlier, these functional
trusteas, these full-time trustees, this
lateral entry, then inter-changeability
in the name of promotional prospect
is something very bad and this false
sense of parity and developing it into
an unprofessional organisation, you
should try to avoid.
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SHRI ERA SEZHIYAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, we
are discussing the Report of the
Working Group on Autonomy for
Akashvani and Doordarshan. At the
outset, we should pay a tribute to the
Working Group of Mr. Verghese and
his friends for having produced a
comprehensive Report in a  record
time. Sir, this is not for the first
time that the idea of making the All
India Radioc an autonomous institu-
tion or an autonomous corporation
wag mooted. Earlier, we had the
Changa Committee Report, which was
given jn the year 1966. For ten long
years it was gathering dust. Imple-
mentaiion wag nowhere to be seen.
The hon. Member who preceded me,
complained that the Ministry is al-
ready making preparations for imple-
menting the Report. There was a
Government which took ten Ilong
years but never toucheg the core of
that Report, given by the Chanda
Committee, Sir, Dr. Singh who initi-
ated the debate from our side, gave
the scope of this powerful and ex-
panding media. Sir, there are as many
as 84 radio stations and 13 T.V. cen-
tres covering an area of 76 per cent
in the land and also 88 per cent of
the population. This is what they
can cuaver as he correctly put it; but
if we take the number of sets in this
countyy, there are 17 million licensed
radio sets. If you give 5 persons for
each set, about 85 million people can
be covered who make use of this me-
dia, which is about 15 per cent of
the papulation. Therefore, there is a
vast scope for improving the utility of’
this powerful media.

Sir, one of the pet discussions raised
in this House everyday is about the
coverage in the radio of the proceed-
ings »f the House, the coverage given
for the opposition parties, and other
incidents, Sir, everybody may agree-
now Fkhat during the times of emer-
gency, especially in December, 1976.
AIR bulletins are reported to have de—
voted as many as 2207 lines to  the
spokesmen of the Ccngress and only
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about 34 lines to the opposition dur-
ing the year 1976. During the elec-
tion time, the proportion wag 8.5:1
between the ruling party and the op-
position, Sir, for the past one Yyear,
I had a respite from the Parliamen-
tary activities and I was confined to
my hnine town of Madras. I regularly
used Lo go through the bulleting and
I palnfully agree that there 1s a
slant in the reporting, slant in the
reportihg against Janata because you
all coniplain that the ruling party is
getting a major share. I may tell you
honestly that the party that was in
power Jduring the days of emergency,
still continueg to have a lion’s share
in the reporting. That is my impres-
* sion. I think, of course, the Minister
may contradict me if I am in the
wrong. I think gne of the Members
who spoke before me, Mr. Krishnan
referred to the case ¢f — a news an-
nouncement coming from Trivandrum
in Malayalam wherein they were co-
vering the visit of the President San-
jiva Reddy and the announcer said
by a slip of tongue of course that
President Sanjay Gandhi is visiting
first time as President. It indicates so
much impregnation of the Govern-
ment, of the mind of the T.V. and ra-
dio announcers that they still think
of Mr. Sanjay Gandhi and Mrs, Indi-
ra Gandhi and they do not consider
Mr. Morarji Desai or Mr. L. K. Ad-
vani....

ot gaw 7w @ (fagre) - &9
wieft wre §feer At w oqE@r s
qrEt & fav g Tz aar § |

‘SHRI ERA SEZHIYAN: That is the
‘news announcer in the AIR....

SHRI SHRIKANT VERMA: Three
lakh words have been used against
Mrs. Indira Gandhi. How is it possi-
ble that people may remember Rash-
trapati and forget Mrs. Indira Gan-
dhi?

SHRI ERA SEZHIYAN: A person
who has been groomed and brought
up, who hag been educated and who
‘has been committed during the emer-
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gency days, still remembers those
dark days....(Interruptions). What 1
say is about what has happened
during one year. Thig is one reporting
of the President’s visit to Trivandrum
and there the name of Mr. Sanjay
Gandhi has been mentioned. ...

SHRI KALP NATH RAI (Uttar
Pradesh): Please talk properly.

SHRI ERA SEZHIYAN: Therefore,
Sir, T would advise or request the
hon. Minister to make a thorough stu-
dy because day in and day out, this
slant is being given. I want to know
how much time is given for the Janata
Party and how much time for the op-
position parties. This is my impres-
sion. Angd if the Minister has got
statistics with him, let him give this
information here and if there is any
correction to be made, let them make
it. Sir, regarding autonomy, I will be
the first person to welcome autonomy.
But autonomy should not go to the
extent of getting a licence. You may
depoliticalise it. You may take it out
of the grip of the Government. But
the autonomous corporation should not
be left to do things by itself. Of course,
this report says how the autonomous
corporation will bge constituted, how
the budget will be presented to this
House and so on. Of course, discus-
sion would take place in this House.
But once a year, discussing it on the
floor of this House for one or two
hours is not going to help in regard
to the accountability of the corpora-
tion to Parliament. Therefore, I
would like to know: what are the
checks and balances the Government
is going to have? There should be
some inbuilt checks and balances so
that it does not get distorted; it does
not get distorted for the Janata Party
and it does not get distorted for any-
body else also. Therefore, how is
the inbuilt system going to be created
in the organisation? This is the first
question I would pose to the hon. Min-
ister. There shoulg be some inbuilt
checks and balances. This is very vital
to create an organisation. A certain
expanding monolithic organisation
may do more havoc than the one which
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is there now. Once it is made an auto-
nomous corporation, the Minister is
bound to say “This is an autonomous
corporation; we will not be able to
interfere in jts working’. We cannot
give a free rein to such an organisa-
tion. Therefore, I would like to know
from the hon. Minister: how is he
going to set up this inbuilt system?
It may be freed from the Government
and political control. How is it going
to be freed from the bureaucratic con-
tro] which has already been created?
A biased person may get into it, may
entrench himself there and may dis-
tort the entire view. How are you
going ot check it? We cannot do this
unless there is a watchdog penal which
can have supervision over it.

Sir, in regarg to one of the recom-
mendations made by the . Verghese
Committee, 1 find it very difficult to
accept it. It is very difficult even to
jmagine, They have suggested that
the broadcasting receiver licence fee
should be increased. They have sug-
gested that the radio licence fee should
be increased from Rs. 15 to Rs. 25 and
the TV licence fee should be increased
from Rs. 50 to Rs. 75. This is a very
retrograde step. I would appeal to the
Government to see that the radio
licence fee is not increased. It should
be the other way. I would like it to be
reduced. If you want the rural popu-
lation to listen to the radio, you should
make it lesg costlier. There shculd
not be any tax on information. There-
fore, 1 would appeal to him not to
raise the radio licence fee. On the
other hand, if it is possible, it should
be reduced. Regarding economic via-
ability, the commercial time that is
going to be sold can be adjusted.
But this radio licence fee should
not be increased. If at all you
want to increase the fee, it
should be done in the case of TV sets.
The radio licence fee should not be
increased.

Regarding the organisation itself, it
has not been spelt out very clearly.
It has been left to the corporation
which is going to be set up. Of course,
the policy decision may be taken at
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the apex level. But ihe organisation’
should not be kept as a monolithic
one, It should be decentralised. We
should have a decentraliseq organisa=
tion. There shoulg alsg be the in-
volvement of the people in the broad-
casting programmes. They should be
heard also. Not only the people
should hear, but they should be heard
also. We have got only 83 stationg in
the whole of India. T would appeal to
him that this should be expanded.
Each district should have a transmitter
of its own. Thig will enable the
local flavour and the local conditions
to be broadcast and the people in that
particular area will be able to parti-
cipate in the broadcasting prcgrame-
mes. Not only the people should
hear, They should also be enabled
to participate, in the  programmes
For this, we should have a trans-
mitter in each district to start with.
It will not be a very costly affair. To
set up a transmitter, 1 think it may
cost about Rs. 3 to Rs. 5 Iakhs. It may
not be a powerful cne. A medium one
will not cost much. Therefore, we can
have a transmitter station for every
district so that the local talents, the
local flavour, the culture, the langu-
age, the song and drama of the parti-
cular locality get better attention
through the decentralised system, Re-
garding the strengthcning of the rea
gional languages and all the national
languages, attention, nowadays, is
being given, of course, to English and
Hindi. Al the other languages media
also should get equal, if not more, im=
portance in the matter of allotment of
time. Equal time should be allotted
for them.

The Akash Bharati or the National
Broadcasting Trust that is going to be
established should be put on a very
strong basis financially. Now they are
going to be given Rs. 75 crores initial-
ly. Afterwards, after five years they
are going to show = deficit. What is
going to happen then? If they come to
the Government again and again, the
Government and the Finance Ministry
may have the tendency to control be-
cause they are going to supply the
finances. Therefore, it should be put
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[Shri Era Sezhiyan]
on a better viable basis than the one
that has been contemplated.

More than that, ag I said earher the
wmonolithic character cannot do for a
pluralistic country like India where
multi-lingual, multi-cultural and all
vther groups are there. It should be
Yighly decentralised. Each district
ghould be able to have a transmitter
so that a highly decentralised one
will reflect not only the mood, but also
the educativeness of the people in this
sountry.

_With these few words I welcome
the Working Groups Report and I also
record my appreciation for the earnest
action because the other Member said
that the Government has already
started implementing the Report. Ves,
I want this Government to implement
the Report at the earliest possible,
without allowing the time to run. In
the case of the Chanda Committee
Report a decade was allowed to run
through without any result being pro-
duced. Here is a Government which
should implement it ag early as possi-
ble, without further time being lost.

SHRI LAKSHMANA MAHAPATRO:
The whole approach is to make in-
roads into this media. That is why the
implementation ig so late,

SHRI ERA SEZHIYAN: With these
words I conclude. Thank you.

. ot FF AR JEIOT ITEAI-
tT "EIET, AT afts FAET FT e
Feq7 g2 § § Iafr afawiw fawifa
& agqad § MT AW KT FATT FHEY
Fr fd o fawifedti w1 @0 wom
arfgr WX FEmEr W geEdy
FT OF HEAET ArS aaT J1iEw )
(grgEarT T8 g3 39 ¥ fawer oF qre ¥
i avg & WIFToE giv geana
{FAATS ACET 1 gwr g, e aeg
& FTRTIAT R1Z FTIAT FT 70T FeAw
FT OF FrAArT FArar 087 &, A9 q2 4w
fergeary & gfagre & e ax w78
g% & 1 WIS srRrwEnh #R geadT ¥
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AT « FT AT FT 19 AT TIEY Y
AT GIFIT & IE9T §——7dq, THIS-
aregd fadaar, wdgar, St g

- wqd g 7 =wifag frx § 9% 7w

FTw g1 Arfey o, I & fag w17 ger
e ar, afFm qar gar 78t | wFTw-
FTOMT HIL LEUA &1 A AT FATH
FT 9% Fga gam & fawmud@m g
FeaT Fwer ) feE 57 wega g oy foa
Fr fawdfen N fF  mewrEEml S
TF WTATHT qIET GAAT S, I STATT
o et s uF fafqee 9
I, 99 Jg TEATT HrAT o Alfgam
* 5131 i 27 F1 gEwge gar fzar s
ar TH JGF HAT A, S IW "y H
fafrezT A, 33 s F1 wedrwe far o
afma sia fassr qi=, &: @i aF 1969
F a1 ag faTndl eor & Jar <€, 97 IFR
quaT 7g "t F1 & wEwmmEi w5
TEFTHY JTST FA5T ST | (%67 57 ag
FAGT G AT AL AT A WA
AT qI0r 97 § 98 qwaar fFwar F
3T T FIE(AT AT QAT | AfF
ITHATEAT  WFIIH, FIFAAOT HIT
g9 F1 5| a8F & 38 A A 7T
frgam & w77 1 wow A &, 3 IFHL
FT FAF TZT FH! 74T [FAT 977\ T
TYFT FT GFAT Harery faager wriawer
HIT TSI gAF ST FT HIAT @I | ITAA-
€757 HATEY, FTRTAAO F FqT, FLEAAT
F [rE AT AW, T OF G F qHAF
g I U T35 Taw 89 71 g
F quds §, 0¥ AT w7 g qrtawar
&t T & 1 97 &Y wgar<i w1 gryfawar
& w1 <@ & 1 qF Fwi F7 grafawar
r 7 @Y & It f wrfaey =T &
FHAF & | ITANETY GFIET, T FTAd
¥ f o a1z s fifear 1 fdfaa 73
7 feza 7 Fiferwr ot | 3@ F fafe-
T mAem T wfn § wrfew £ 47
AT 39 F71 afcu gar fr @R TAAY
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FT qIATH IT ALY, II¥  IAF ATEAW
& gfrar o wifasw &1 @z 1 fifrw
Fr A AT FAGT LRI A FTHTAFTOT
& Aren ¥ FHaa wica gear & wra foedy
oF gia & frar &1 g wrfaw Far
F g——urg w1 fowy g 9T &
TR OF AW 78, w1 wrAw fasg
T—-d1g qeAms & faars ae
fasstrar war, w0 awo wiF F fgars,
Fe-a% df75i ¥ faars wa fazmr san
afEa T o fRay mw # fand
QAT AT ST 3919 T §, 9T FAHI
F1 fear & wreww F AT ITFHT ATFTA-
aroft & wreqw ¥ garfea 78} frar war)
aifr wx gy AT ¥ WA § 947
T 9wE 77 fad FT7 WA qrfag
A0 AT A ST ALFT & AATE |
TIRET A F TA7 § ¢ wfgaa fasmg
¥, AfT ITF AreAA F FAY A7 ATFIA-
arotr A AsAr & wregw ¥ 15 fAaz
Arg [AW A O gratwEen fqa &
fag femrar war | afwa g oF ArgaAy
qr sor &, foras $9T 200 ¥ 200 H6g
FaEq} ¥ TeErare F O qary, fqaer
Fré gfema agi

FAL AFAT WG F FT FILTHAT
RATE AT AT FIF T AL A1 T9H
# qrY fw uF afsqs &7 71 s ofsqs
AT FLIEE | AT TF ARFAT A7 ATFT
wig, 9 o1 oF faos faam § wvae
TGAT g, IaF AIeAA § I¥ AW F WA
WARTAAIN FR gTaWA F wreAw §
UF IW AT A Aqr AR IV F GAEA
T AT & T AT FT FTH FI FT
fred aF ara & amrare TaeT fFar mar
fer-vra, gag-arw 1297, 1189, 9w
[T T Xa gear w1 wa frar war
g wifaedt alr &, ArsharE’ adiwr & |
wifgsw @5 ov marfeg § 1 A1 AR
qF A3 arr @ ares fagard aar
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gz fadg geraq & grer wrfaeE qF
a< 19 fFar |

"I JIT FEAT § TH IR F A
ga g4 & ofiw sar § fF F
9T FIA TF I AATT, = w0
F gra ¥ g7 & 91X A5 Hqaraw §
FTET F | 5T qF HISATIT TIAT HFTAG
F Wl av W30 q9 a¥ fgrgeay § 1§
difear &1 gEaqrar w81 g aFar + ¥
qts FIJT g AFTTE AT fAEqHT 717
wdt & fF sieamft arga £1 3T AT
§ Fafeq T | GFAT /FAAT I T
¥ & H1T gIar qaray e oF afag
Fgrg ¥ foak ga ¥ 3wafaa gy, foaw
7 § UEFAT &1, TN KT AW TEE FT
RGN

QUM ITAATEAT HFIET, afre
FAY F AT T Ty AT 8, 37 IGFICA
g FE A7 99T AT 9T 97 F F
et &1 caqea AT | FACH FAEY
w1 feaid @ 7€ g\ A7 gEAT AT A
FIAT 1fgq A1 37 7 Fgar fx fo
F fqar< £, T80 TR/AT | TF AT JIIA
2T FT SFAT F ATHT gg wAG-9F forar
&, 3W AT SHAT FT HATG § wow UfEs-
faz oifas frar & 5 afe g a1 &
AIIT 1 HE AT FE7 T HI 1T
waron FrHGT | AT H wwear g e
FH F1H &1 AR FI4 § FALITFT S
TET & | 39S Arga ¥ yady feaed § gy
g f g F12 71 gx 59 M AwTT
Fiat &1 fawifewr & ot gs2 & Fraw
FATT T | 38 (A 917 7 F A9
ST 1 77 FEAr g fF g FiE
ST AT AFNA AT FET FJAAT AL
gez AT arAr #ASr &1 fawrf @ig
ueafs # F@ Grfeqr @ F qaF
qAT F1 FqifE Ueeafy froger For WX
Tregafa & arsaq § o1 7 gy ag faoee
TET FAT |
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[y ®eT 719 TA)

gady a1q adisy wadr w1 fxawd &
at § ag 4771 f5 a8 ARWTAS Arsy
qoteqar wrEAmAr gfeadz it =nfa
ga qv g fadgum #18 F8 FAr
Frfge | 919 57 01 a1 T@T FA,
ar garr fAcaq gEWma arsr g
fwmaar fafaa sra-3fear teat & 1 shmay
gfr et fawsr e adwg 0 o,
fqifen & wigw 33 F A7 | 9@ ;9%
|19 &1 QHo Yo WY gH AWM WX | T
nANTE ¥ Az F &F AQ + gag A=y
q¥ Hrar fF& =i e & arg arEr
FIA AT 31 eafsm qFF 1 A I
g7 smiAr far w4r | g9 9@ IS
T T T FT A0 geAT, T AW HI
wear =1 faaw Wedh F wieAmw F
feFar strar & AT TREr AFT gHAT HAY
Fr @@ ® fFar war g, S easdy
FAOF wgAT FL 76T FA fawar sy g,
# mrowy gaarar wwgar g & 2w ay
SAAr 39 HIfGEET M AT gIF0EY
FT TG IE T qHAFAT § AT TF qIF F
T=gT ag A% gifaa grawar & & faar
g1 }IT 37 I FY WG AT F f@ATH
THIT W FT KT 1, G gar
FIX FHi FIOW KT IFAT &Y T I AT
FOL-FUT F7IAT 3T AT F AT H I3
ger gs | = ¥ afe feraa g @ aferofy
ATF F TR AT 3@ foar A
T AT G AY | T =97 fag 7
oWl w1 faumm gam wtzalag W
forar f st @ favara ag @t =39y &,
gifeariie & g7 &, gafag gas
fwar srar wifgq 1 gufog afaTarg
& ga¥ sAar  qret sar fgyca @y
T & zafae ot wiiwariz = ww
grar wifgd ot fegeam #§ wearafy
AT FW MR | [T A WG g
FAF 7
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HET  gaedes wged, faoy
qTe ¥ St & agr war f sadra #
few wigt a1 gwdw W g AT
I W@ F HRL ATTANE FT AT
gAT | FITATG F AL SAar a1f 7
50-60 TG TAT @9 fFar | 5-6 Y
S 2Ye1E | 3% 4919 HEY SUTTRW &
o< F geY aur favg & wgrA aFar
=Y zee fagtdr arsat Y agh W@ o

(Interruptions.)

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA) : Listen
to me. Your time is up. Please confine
yourself to the Verghese Committee
Report ang finish.

st weq A A : g IR
SeW ¥ A g awg g | zafag
Stgl 1 9@ 72 WX AT GrEf FAT
SR oY, ggf 9T AT g g9
g2 o1 ST 93w, HeA WAW, YT,
TAT A, AT g K S99 § WS
gIEIHIT W[ gATE | S7AT §IFIX
T g%t favamw @Y fear & 1 sar @,
QTR &, sigar 7 fawarw 98 997 8
o7 3 afc@ gear, gy HTETAETON,
Wt & srar w1 A7 F7 I T
feafa & gwre aod wrewet & wEa
g A FTY AT ST AT e F
fergeam #Y sy feq et F OB
@SN 3 AT FGIAag A1 95 w7 qEAT
war 9t & NS @St § | ( Time
bell rings)

g afdT, AT STFATEALT HEIET,
# g 9T 199 gu fwT Fgar argar §
f& witq #0Y =Y fawifn &1 qearw
ary fFar st wiwTEATOR, FTRAA
F1 A7 T AEAHG FTET FAT ATQ
o< 3 & g wAY, WIS 3AE §
e w3ar g fr 17 9a1¢ 9 937 fera-
WM E TAAT GTFIF A1acd, Frearey
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_@gm FY wfadsw § F@ied #T A
. Oy =afaq #1 gaar garag ¥ fag 9%
e.gw F1 fawarw g a% |

" SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, Sir,
many brilliang speakers have preced-
ed me. At the outset 1 would like to
tell you that this Report has pointed
out very emphatically that the auto-
nomy of the Radio and Television
must be maintained,

The principle of autonomy has al-
ready been enunciated by the Chanda
Committee. This is a very brilliant
ideology which must be accepted.
There is no doubt about it. While
going through the Bill which they
have reproduced in the Report we
have many doubts about its implemen-
tation which I shoulg be very humbly
pboint out before this House.

The first and foremost question is
autonomy of Doordarshan and All
India Radio because, apparently, these
massmedia are to be influenced by the
Government party in power and de-
partmental regimentation is expected.
Sir it ig very fundamenfal that we
have {0 examine how far this autono-
my can be expanded. Until the A.LR.
and the Doordarshan have
their own economic allotment, until
they are self-sufficient in their finan-
ces, so long as they go with a begging
bowl to the Government how far the
proposal can be implemented is a
moot question. Sometimes we criti-
cise in the House that there is politic-
king. It was earlier, it exists today
also. When a national perspective is
emerging, if we compare the ques-
tions, we will see that when they ap-

« proach the Government for money and
when the service is regulated by the
Government, it is expected that they
act according to the whims of the
departments and the authorities con-
cerned. While we are going to have
such a change, we see in this Report
what i3 reported to be happening in
other countries of the world? Only
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very recently France has enacted
a law which has been reported
in this book on page A-31 where
they have said that the Parliament in
France hag made an Act on July 28,
1974. And what are the cardinal
principles they have accepted? They
have accepted that a reorganisation be
made and establisheq a service. The
service is controlled by a Board of
Governors comprising half from the
State, two from Parliament, represen-
tatives of the Programme Companies
and two representatives of the staff
elected by the unions. Now when we
come to this problem of reorganising
our structure by giving more autono-
mous powers, we will have to consi-
der the fact that India is not only a
country but that it is equated ty the
status of a continent where multi-
culfural people exist, where multi-
lingual problems are there and where
the States have been recognised on
linguistic basis. So, Sir, I fundamen-
tally say that when organisation of a
national trust is considered, these
points must be very basically consider-
ed. These three points are very vital
ang I think they must be considered
at the national level. The first thing
is, if you make a centrally organised
national trust, how can it preserve the
cultural heritage of g multi-lingual
country like India and how can it de-
velop the regional languages in this
country which is necessary for national
integration? Sir, while forming the
zonal committees we see that the inte-
rests of the smaller States are suffer-
ing. If you analyse what is given in
this Report, sou will notice that
though All India Radio is there for the
last fifty years, the coverage is still
less than cent per cent. In my State
of Orissa [ know that even now the
coverage is less than 70 per cent. So
we have been seeing what are the
problems before the nation.

Radiy and felevision are accepted
in the world as mass media of com-
munication with great values. We
cannot transform our technology and
We cannot go in for modern methods
of agriculture which are there in more
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[Shri Santosh Kumar Sahu]

developed countries of the worlg be-
~cause there, though they are not edu-
" cated in the expertise of science and
~the different faculties, but they see
- things on the television and practise
“ them in the field so that they could
" achieve the highest goals. So here the
~ fundamental question is—and they
-~ have said it in this Report also—that
this autonomy cannot be poured from
above, from external sources of orga-
nisation if we create such a structure.
It must be evolved from within, Then,
~what is the source for evolving from
within? We have created trustees.
Many Members have said that there
- are part-time trustees, there are
- whole-time trustees, we see discrimi-
*nation and so on. What do we ex-
pect of the trustees? What is their
- qualification? There will be nominated
trustees amongst them there will be
- a man of eminence in science and an-
other of culture. These are the only
two qualifying clauses in forming the
trust. But the most fundamental thing
is, if you want tg increase the effi-
ciency, if you want professionalism to
grow so that you have a powerful
media of radio and Doordarshan, then
should we not recoghise people who
have worked for thirty or forty years,
professional people who are recognis-
ed in the field, the workers and
artistes who have suffereq immensely
and who have workeq for the success

of this thing? Should they not be re-
cognised?

Then the other most important thing
is, we see that in France and other
countries they have accepted teople
from journalism in the trusts. But we
bave ignored this aspect. This should
8lsg be given consideration.

Then the other most important point
is, we are creating a top-heavy admi-
nistration. It is said that every trustee
should have a salary equal to that of
a Supreme Court Judge. Then will
this not create heart-burning in the
people who work there in the lower
cadres? They are suffering as one of
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my hon. friends has pointed out. Many
of the staff artistes do not get pension,
they do not get a proper pay and no
sound personnel policy has not been
established for thousands of artistes
who are working in this country.
How can you preserve the cultural
heritage of this country? These are
fundamental and basic questions,

Then, Sir, comjng to another aspect,
you w111 also have to consdier that if
we do what the Committte has sug-
gested, that there shoulg be two
agencies of AIR and Doordarshan
amalgamated into one National
Trust, it is not the policy followed in
any democratic country of the world.
What I have quoted is found in the
book here. Two separate organisa-
tiong are functioning every where.
When today we are thinking of re-
structuring the masg media, why not
conceive of two National Trusts? What
jg the gifficutly? The question is not
that of finance. If we can have 11
trustees, in place of 22 trustees. Why
can’t we have two National Trusts?

The problems of both are different.
We require radio in remote villages.
That is the first priority in the broad-
casting programme. Thig must be
taken into consideration because in
remote villages they do not gsee =z
newspaper. What the national events
are, they learn from the radio. So
this must be given wide coverage.
Suppose the National Broadecasting
Trust is formed, it has to be given
some fixedq  representation in the
policy of the Government, these
things must be given consdiration. The
national priorities in the mass media
need to be considered, in providing
the coverage Radlo all through out
country in shortest possible time.

And then about Television, T see,
Sir. that we have not been following
a very consistent policy. On the one
hand, for the benefit of the backward
areas, the tribal people, we wanted
community television centreg to be
set up. But then the vld centres ar~
closeq and the new ones are opener
What is the value of this if you do not
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have acontinuous programme? You
make a very strong programme for
il. We cannot go on haphazardly. If
we continue it for some time at some
places in backwarg areas and forget
about the other areas, how can it
grow? These are very fundamental
questions.

The most important question, I
humbly feel, is that we must consi-
der the development of other coun-
tries. We may not copy them because
We have gur own problems. What 1
was saying is that not only should
there be zonal committees but also
there must be some sort of State level
committees. 1 feel that if at least
there are State level autonomous bo-
dies, it will be ideal for the country
with multi-lingual problems. A Cen-
tral Trust would be controlling the
National Service. Today also. in the
new structural set-up, foreign pro-
gramme ig proposed fo be controlled
by the Government of India. Nobody
denjes it. All the countries in the
world follow this policy. And it is
hot a small State where one language
is there or some thousands of people
are there. So we should think of
having a wide coverage and
the national goal being
achieved. If we think of centralising,
it is in effect "wHat we have said in the
© zonal commiftees, where the Director
will be coming to the Executive Body,
it does not solve all the problems. Sir,
as pointed out by Mr. Barua, I say
with all humility, that a language ex-
pert in a station like Cuttack hasg not
been appointed for the past 5 years,
how can it develop the language, how
can it develop the vocal language?
These are very fundamental guestions.
About Television I must say that if
one goes to other countries of the
world, one finds how far television
has developed and progressed there—-
even in Pgkistan. We know the people
of Amritsar day in and day out view
the Television of Pakistan, Can we
. not think of some %“old programmes?
-..Should we only think of autonomy
., and with a begging bowl this autono-
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my be held a piece? Until the man
with right earnestness ang devotion
becomes the Chairman or Trusiee, it
cannot create a new vigour and sense
of responsibility by only introducirg
trusteeship, things canmot improve.
Pious wishes are there. There is a
proverb: If wishes were horses, beg-
~gars would ride. This is our position.
I strongly feel that there must be two
separate Trusts, one for the All India
Radio and the other for Television.
And the third thing is that not only at
the zonal level but also at every State
level there must be a committee sO
that we can decentralise and look into
the development of the regional lan-
guages and promotion of the backward
regions for the greater national goal.
These are the most important points.
The way the trusteeship is selected is
another thing I do not understand.
There must be some representation of
the people who have professionalised
in the All India Radio for the last
thirty years.

7.00 P.M.

We must think of the employees who
have confributed {heir mite for the
development of the All-India Radio.
Its autonomy cannot be built at the
top of the administration until we
improve the condition of service. These
are fundamental points.

Then, before creating the Trust, the
Government must also come out witk
a plan for having cent per cent cover
age of the areas of the country b}
the All-India Radio, whatever the cos
may be, so that it can serve the back
ward people. Thig coverage shoul
not be blocked in the name of finan
cial difficulty. So, Sir, T may humbl
submit that before taking a decisio,
by the Government there must be
nationa] concensus. o

Then, Sir, whoever he may b
he may be a Justice, he ma
be the best legal person in the cow
try, the Lok Pal might also be a jud
cial man, how can he be the best me
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for running the All-India Radio? Do
you think that they are the experts
of everything? 1 do not believe in
ihat. Thig requires specialisation. The
man who has worked for the promo-
tion of the Radio and who has worked
for the cultural development of the
courtry, must be recognised. They
‘are different factors of life. The legal
mind and the cultural mind do not
always combine in one person. It
might be unique in certain persons.
Rabindra Nath Tagore contributed a
lot for the introduction of Indian mu-
sic instruments in AIR %ecause he had
that superb national spirit and great
artistic {alent.

Then, there is the question of ac-
countability, Sir, We musi have seen
many public undertakings. We have
seen Coal India. Every day we discus-
sed about it. We thought of the Durga-
pur Steel Plant; we discussed it. Ac-
countability, we discussed once in Par-
liament. Ig that sufficient, Sir? These
organisations when they become
independent, they create a hell, gx-
ploit the labourers and there ig a lot
of corruption. Ig that a sufficient re-
medy? Sir, this mass media is not
only to impar;i news to the country-
ment, but it should spread a new re-
volution, scientific and cultural in the
country. We must consider this in
right earnest, with proper thinking. It
requires 5 national dialogue of the
artistes and workers of the Radio and
the Television and all the political
parties. Instead of saying that we do
not want to politicalise, it is better
that all the political partieg gre taken
into confidence. Thig ijs a democratie
way. What i3 wrong? A wrong slip
may further deteriorate situation to
the worst,

I humbly submit that these things
should be considered by the Govern-
ment.

SHRI PATTIAM RAJAN (Kerala):
Mr. Vice-Chairman, Sir, it is a wide-
Iy recognised fact that the radio and
the television constitute the most im-
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portant communication media, parti-
cularly for a country like India where
more than two-third of the total popu-
lation have no access to our printed
media due to illiteracy.

Sir, the radio network of India has
been expanded during the last three
decades, but there has been no quali-
tative change brought out during this
period. When the British imperialism
was ruling India, it used this mass
media to suppress and oppress the
freedom struggle. After independence,
when the former Government came
into power, that Government also used
the same policy of the British impe-
rialism to suppress and oppress the
common people of India, and the
naked administrative control of the
radio came into being. When Mrs.
Gandhi took charge of the Broadcast-
ing Ministry, the AIR was reorgani-
sed administratively. 3ince ihen, the
AIR and the TV have come to earn
the reputation of a legalised liar by
virtue of the persistent suppression of
the news during the Emergency that
came at the end taking all the past
experience of the misuse of the com-
munication media.

I welcome the present Government’s
decision to restructure the Radio and
the TV administrations into an auto-
mous body. But if the communication
media are to be treateg ag an infra-
structure for development, then the
representatives of the people and their
organisations must have an important
voice in it,

As far as I am concerned, autonomy
can be ensured only if the following
conditions are satisfied. Firstly, there
should be a guaranteeg source of
funds for the new organisation so that
it does not have to depend upon the
Government directly for its funds.
Secondly, there should be an organi-
sational structure with beople’s repre-
sentatives and their organisations in
order to ensure the formulation of a
democratic policy of broadcasting and
its implementation. Thirdly, Sir, there
should be an effective constitutional
guarantee for the people’s rights, with
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'a constitutional provision that the
new organisation is a creation of the
Constitution and not an ordinary Act
of Parliament. And lastly, proper
allocation of powers and functions to
State-level counterparts of the new
broadcasting organisation shoulg be
made so that on subjects that fall
under the. State or Concurrent Last,
the States get full operational auto-
nomy to present views and assess-
ments of the different situations.

Regarding the Report of the Com-
mittee, the broad principles of the
charter of broadcasting prepared by
the Committee are welcome. As you
know, a charfer as such does not mean
anything unless it is backed by in-
stitutiona] provisions to translate it
into practice. Here the committee
gives the power of the NBT to the
‘Government through the backdoor.
The composition of the organisation
has not been defined in this report.
It is not also mentioned as to what
categories of people should constitute
the NBT. On the other hand, the right
to appoint the Trust members has
been given to the Prime Minister after
consultation of some others. That
means, the Prime Minister can select
the Trust members at his or at the
Government's will. This amounts
almost to surrender of autonomy.
Therefore, Sir, I would suggest that
the right of appointment of members
shoulg be given to a selection commit-
tee consisting of leaders of recognised
political parties, after getting the re-

port from these judges and other per-
sons,

This report has given a vague idea
of the two-party system. It has al-
ready been proved that the two-party
system is'a bogus concept. Therefore,
al} party leaders should be invited
and the board members have to be
selected from that conference. Then
instead of regional bodies, State bodies
should be constituted because each

State has its own custom, language
and culture,
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Again, whenever an important issue -
is broadcast by a spokesman of the
ruling party, all the political parties
and Opposition leaders should also
be given an opportunity to express
their view on that matter. When an
important issue arises, the NBT autho-
rities should interview the different
political party leaders and broadcast
their views also.

Then there are so many demands
put forward by the employees. They
should be taken into consideration.
Especially the contract employees
should be made permanent.

Then some provision should be made
for broadcasting in languages of the
linguistic minorities like Nepali and
other languages.

Regarding TV, we the people of
Kerala are having no TV at present.
Therefore, I would request the Minis-
ter to introduce TV not only in Kerala
but in all other States whiech do not
have TV at present.

With these words, Sir, I support this
proposal brought forward by the Ver-
ghese Committee, Thank you.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Mr.
Madhavan, just five minutes,

SHRI K. K. MADHAVAN: I agree;
I always make short speeches unless
my time is wasted by interruptions.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): No,

there wil] not be any interruptions
now.

1

SHRI K. K. MADHAVAN: Sir, one
is reminded of a story, wherein a
person engaged a butler to cut vege-
tables with an axe. He gave the
table-knife to the barber. Angd the
razor was given to the wood-cutter.
So the point is the three instruments
were there, but none of these instru-
ments was useful to persons concern-
ed. I am reminded of this story be-
cause Mr. B. G. Verghese is a distin-
guished journalist who could have
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[Shri K. K. Madhavan]

casily headed the Press Commission,
but he happened to head this Akash
Bharati business, It is like placing the
unwanted instrument into the unwan-
ted hands. That 1is the whole
tragedy of this business. 1
did not actually want to talk
now. But I have certain ideas to put
across to the House. Now, Shri B. G.
Verghese was victimised, they say.
1 do not want to enter into the con-
troversy. But Shri B. G. Verghese,
it is a fact and a tragic fact at that,
was defeated at the polls to the Lok
Sabha., He was supported by the
Janata Party, the Marxist Party and
those others, in Kerala. That is a
fact. So, the chairmanship of the
committee was a consolation prize to
a politically defeated person. After
all, Government has powers. But
then, why not use those powers for

useful purposes? That is my first

point. - R

Then about this report. It looks very
beautiful, as handsome as my friend,
Mr. Advani; but appearances are de-
ceptive. That is the whole trouble.
What is the guarantee that this auto-~
nomy will not be misused? The body
of persons constituting the board have
got perpetual succession. About those,
who have been placed—I say ‘placed’,
I repeat—In these positions, where is
the guarantee that they will not misuse
their positions? Thig institution, built
up at the cost of the publie, this built-
in organisation, is being handed over
peacefully to this body of persons. This
is a public property. What is the
guarantee that in the near future or
in the remote future this body of peo-
rle will not restructure the body
itself, the organisation itself, to the
detriment of the country?

Another point is, many friends were
saying about foreign news agencies,
and all that. These are just carbon
copies of the materials obtained from
the embassies in India. Nothing else;
.nothing original. Of course, they have
acknowledged it. I give that credit
to them.
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Another thing is this. I will read
irom page 21, Volume I. This may be
recorded for whatever it is worth, and
it should be recorded. I may be per-
mitted to read this out: 7 L

Sir, I quote from page 20 of Vol I:

“Akashvani and Doordarshan
combine in themselves the charac-
teristicy of marketplace, newpaper,
university, national extension agen-
cy, and cultural academy. As such,
a unique institution must enjoy a
unique autonomy...."”.

I agree that it is unique and, there-
fore, it hag been said that it must
enjoy a unique autonomy. The
unique character of this institution
has been brought in here just to give
it justification for a unigue autono-
my. That is the purpose and that is
the propriety or the mischievous wis-
dom of the usage of the word “unique”.
Then again, it goes on to say:

“The broadcasting organisation
could be a company like the HMT
or BHEL.” - .. - -

But the HMT is a profit-making com-
pany.

“...or BHEL; a statutory corpo-
ration like the LIC; or a Commis-
sion like the Atomic Energy, Space
or Electronics Commissions. It
could be a Board like the Railway
and the P&T Boards; or a register-
ed society like the ICAR and CSIR.
Or it could be like a university,
governed by its own statute;...”,

This is very important. It has been
said here ‘“governed by its own sta-
tute” and I underline these words. It
meansg that they are free to have their
own statutes.

“...or a constitutional entity like
the UPSC or the Election Commis-
sion...”

I do not uderstand this; and I have
my own doubts. Then, it says:

“Broadcasting entailg no manufac-
turing or trading function...” -
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That is the strange thing about it.
They say that it can be like the LIC
or the BHEL or the HMT or anything
like that. In the same breath, they
say that it has no manufacturing func-
tion. “Every actual and potential lis-
tener,’—what potential listener, every
helpless listener—I am a very help-
less listener—*“is a consumer ...".

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): I think
you must make your last point now.

AN HON, MEMBER: His time is
over,

SHRI K. K. MADHAVAN, Who are
you to say that? You are not fo de-
cide that. Sir, I will take only the
minimum time that is required. Now,
it goes on to say:

« . .Every actual and potential
listener or a viewer is a consumer
and every citizen is a share-
holder...”,

I do not know how a citizen is a
shareholder in that. That is also a
doubtful thing.

“...There is ng product that can
be priced in the market...”.

That is true, because it does not reach
the market. It melts away through
the ears. But it captures the mind
and enslaves the mind, heart and
head of the listener.

“...nor any raw materials other
than ideas and creative talents...”.

Creative ideas are there, of course.
But the ideas can be mischievous also.

“«, ..The services rendered are
again difficult to quantify ...”.

“Qervices” meansg probably services
rendered by Mr. Verghese,

“...awareness; knowledge; infor-
mation; pleasure. There is no re-
gulatory function to discharge in
the main”.
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Then again Sir, in the last paragraph,
it has been said:

“Broadcasting is different. The
broadeasting organisation is best
seen as a National Trust, a non-
profit making body, an essential
public service licensed to operate
under a Parliamentary Charter and
accountable to Parliament.”

Sir, every minute, every hour, every
day, every week, we are listening to
a variety of programmes in so many
languages covering so many things.
But the mischief is done very minute.
Every minute the mischief is done
and we cannot correct it also. If it is
a newspaper, we can write to the edi-
tor of the newspaper and say, “Here
is a mistake. Get it corrected in the
next issue if possible”” But, in this
case, we cannot do that. So, Sir,
radio can be a good instrument, an
instrument of creation of culture, an
instrument for nurturing culture and
everthing that is good in the human
civilization. But radio and television
can also become instruments of des-
truction, cultural destruction, total
destruction, totalitarian destruction...

SHRI KALP NATH RAI: Very good.

SHRI K. K. MADHAVAN: That is
why I say that those people who want
to stage a coup to capture power, cap~
ture the radio station first, and then
they capture the transport system and
then they capture the communication
system. These are the three essential
things. If you capture the radio, you
can enslave the entire people because
nobody will know anything about
what is happening in the next village
or in the next district. That is the
position. Mr. Advani, I congratulate
you for the clever manner in which
you have taken over this wonderful
instrument which can eventually
become very dangerous. I say, gradu-
ally, steadily, but in a well-defined and
planned manner, things are being
dene. ‘Samachar’ wag slaughtered.
Then Press Council ..,
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THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Please
conclude. :

SHRI K. K. MADHAVAN: I am con-
cluding in two sentences, Sir. What
I see is a dictatorship. They must
have said it in so many  words.
I dy not welcome the idea. But instead
of one dictatorship which they have
condemned, I think a crude type of
dictatorship is round the corner. I
say, this as I see, the emergence of
dictatorship. ceat

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Please
conclude now.

SHRI K. K. MADHAVAN: I do not
wish to cast any reflection on anyone.
I say this part of the country was
once ruled by the chapel of a king...

THE VICE-CHAIRMAN (SHRI U.

K. LAKSHMANA GOWDA): Please
wind up. --
SHR1 K. K. MADHAVAN: I am

winding up. So the position is this.
A cultural instrument is being creat-
ed and cultural conditions are being
created, congenial to the emergence
of a potential feudal type of fascism,
and chaotic conditions are being creat-
ed here purposefully, deliberately, at
the cost of the poorest men in this
country, killing the masses and hun-
dreds and hundreds of Harijans, ex-~
ploiting the working class and shoot-
ing them down. I see in the near
future, within 5 years' time—in
less than 5 years—the ugly face of a
dictatorship of a feudal type raising
its ugly head, this is a dismal warn-
ing, a dangerous warning, to the
country, Sir. Thank you.

sft srrdrm s /YT (ITINAW) ¢
& Faw ux qer arq faasy avw et
M eqra ALY T agar g | HY &Y
fagm TIdeR, 270 T ik gew faw ¥
Y FET AT T & qFaaar F G |
§ za3 it ¥ ¥ AT T AT T
afeT nd g 2 f5 3T anlt seoary
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AT A FE A AL g 1WA TR
g1 919 FEAT AT § i~

g AT W W & 1 g S § T8,
q1 e W7 FLQ LJT TATAGE grar |

Fai #1 1 @ g @ Fme qEf

Ty § ot g€ | § g@ET ==t o

FIAT | 59 97 AU 3¢ fqug ag 2 )

HfwT OF 1T FAwq FEAr § 1 ga fawa-
qg §iF g1 @1 4T, T i w7 ar:

Let the German win the battle: we
& #Fgal g

will win the war.
Let them win the
battle. We have won the War, and
we will win the War.

=t wewATy a7z fgewT A
Fgr a1 i«

off S wAR” AR ST Y,
e § 1 AT & g@dr arg 9T ;war g |
AT TIHAT AT8a T A a1 T4 o
§ saw wgad g @fEr sfew &
gar gg g fa dfees zde e
aoAr gfaae 7 gt F | § faege wgwa
g 18Rz @ g ) S a1d wo
a&q fag 7 Y Y B @ewre F aga @
TR &1 wraewwa] |, wafss, aifgs
gy § 9% swaw ¥ fag smEves

grr {5 $© 7 F5 LRI H, T@AAEAL
T AT Fgr AfwT owar g 2 1 F 3w
VT Egea g § Ay wgey @ )
AR afes Aqr °T §, @t W § SWE
earT g9 Wi frarar smgar § fx )
gV S94T SFATH qF QAT wIE e
AR A T I AT W FAAT AT A
ATEY, Tl TH AIA q1 GET A FLEHA
ST oFF N I9 HT @I g W
M O ST gg gy &, IAF
faads atlg @ § I 1
|  wmEEd St A gy Gy g%e fEar
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gTo T A AT 98 @y wae frar &
59 9_g FT M H  mwr=ari oY, sreET
€T HIHTT FCAT FTGAT g, AT =ngan
g f& 2@ g #1 % favie G &
fa: forg® ga ot <t =gy & agder A @Y,
Iee gAY T TST &I 1T | UF A AT
arst aat gy, 3@ SgEAT ¥ Uw
fafeg am 57 foE & adr € §
s #gr 5 sediegma § ofwagw
FIF FITWRAT F7T TH F[QRe fqE1gq
s fz w2t famaens amfa oifvg
faar ST 1 “To say the least, it ig
fantastic” FNARAT  &F1T  Jfiw
# wfgxre ¥ dfqmw & 19qQ
gt ¥ & W% gfagr sowewr Ay
ST | foE § Fg a7 o faely 3w &7
eIz 7@ fgar war g o fedt
2 N ZT THIT F FTTRAT HT AIOEEHAT
F1 ofgr fzar Tar a1 a1 mag I 9T
faame s F fow w9 A9 w7 Areq
arar | afwa 3 arfai |, adie age
T T Fo o It g 7, 71 N famw
AT & Y fagr @Y &, faet 3w &1 ganan
a2t fear | wT qF fAmw F1 gw amfe
gifugr #T & @ 3w fagw «
g #  FIWRAT FA IARY
oY wiw Amferar 37 &7 g1 g §
qrafert w1 gefa @ 57 afawrc g,
e gary & mfgzre o § 1 afe
FrRaAt w1 ag afaw fgar sg
ar &9 Sa%T "gweH @er grn "fagra
& Aifes Afgwrr & mw|e @1 am
fafg gnit 7 AR fam 7 mEmE
ey 1 Fufed Fa fy o fewif
FY & sEFT R 6 fax 4 frad
qAT

zady Tw ag agr wh g fa gawy
sraedY & Fu< 2ag 7g @At Mg )
fog oY Ay gz Y A F TEgA g
gar fea o} f& wewma  StE a9,
A 9 { FT T AL AR AT T &
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gAY Y |TE(aTH § ITH] g I HT FF,
HIT ag AwEAT WY &3 | wfeT wrwady
FI A 339 FA1 7 @ ? g damw @
T SUF AT GWITF1  IFHT 1A
da qgraaT & w9 § T 2 98 manvw g

mfgdy @t Fgm H @1 Wy
TR FLAT ATEAT | T AT HIT AW A
FE § ITH! AT & F1E 7F T8 |
Arady a1q o8 FE 0% § v dag F e
TEFl UF  ames fRE omy
gX FTRAA &Y foie o &1
o ganer fwa s 8 1 afww sgiv ag
W1 #21 ? {5 g wrar w79 € fy Hag
gz feat faw Sg 9w e Ag) 4 +
7g UF a13 F FLET &1 a8 f2ar aam 2 +
ze&T 7d ag § % Y srAar & wfafafy §
JAFT FIE qIGFY TH qIG AT GEAT F
g9 TG @I | WY FoqTr Fifsa
ARG ardy aw, qifearde w1 ey
¥AT AT AGY @1, dam o Ag), fimr
1€ ©31 g ! F ag FgA +gan g
fr dug & @iwd gz ag ® fond ma
¥ g #18 faa-fan v st o
gaaE T g EFdAY | FAG qF HO-
mfEar wa gid 1 UF SFgIm
eam g, § &l #gar % g @ =AY
®q & A& WO, 7 W #IT yemi §
s sfafafugl  #3 a7 gzt @
forert ag #14 g1 % ag feAi faq =y
sar 1 S faead g osERr €9
waea (M aqa, SE AT ga A,
ITH WA 9T 5@ g7 aam 1 afe
7g QU W@ara fam oy NS &
O 67 & 1 wEigda giay TRt
Fiq TFM ? g OF @ Fifgw

aF afeaw ara s/ FgAT ATgav
g1 ag 78 § fr ¢q% ¢F 9w qF
femr o B, foad aga &Y @ =@ a8

/
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[+ sty wETE WG] - - -
g gad S Ara gEr A # faad
farfy &7 fadg @Y medl & fag &
w¢ & m gersl & fag wr af &
fFT oF qa arg Be &Y T
fergeara § gy Tig A fax wiwgee §
dRe @etg g1 3w WE F
qET gEET TS FEAAT ALY FY TE &
uF NS FT W F TR Y
a2, dfFT gui AW H, gAT 7, T
't gt @t § emT Agt A
e q¥ g9 § 1 9 e Y-
fawid g o Ay g & wga g T
T ¥ #eax gAR fergeanr  dAfae
aroEvet F q7eror 1 oy gAEw fEar
srar =gy |
wea & & g agm fE5 S @i
g @fdt & uge fF § 99 awdl
¥ 9 FT gA A5a9 § Uk g A
F7 &, ¥ S gAY 3IWN § 3T
WY FT @F | 39 gfex & Ay wERT
faamrT #X  oftgar A & sfysar 7
FT 1 ST 78 & § 98 gAfory A3 78
g1 & fF ara Zrelt st arfa e 39
HYT T HIS AL ATET TE T & I
o =Y fag #IT gax gare @il
o g 9w @y & F @ A &\
w1fet | o8 ATAEET HIITEE § 3990
Fg FY # "AGAT AT A FIAT § |

=71 ST FEOr MEXO(L © ITTATETET
§fr, 3 W=, 1978 F Ity FHH ¥
ggar wfageq aTHIC &1 frar Aix
o urs F1 ag gfvazd dag F Y gy
§ @ omEr | ge § aFT famg ard
78w 7 I AT d  zqfagy 97 =9f
g @ B 1 Sy ifem & gElay o #
T, AR g A oY w5 geardy ¥
3 7T R 7 AT FTIF §
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} oy g 3@ @ 97 faa-faT deami
J 37 T =9t grafaa #F | §F @
3T & FE gqg goqrT §, FR—
gzuarg #1 usfafaedfe e s,
seifaar afqafedy, ofeqs  fomm
drardt  orw 3femr, wmarg Efeaa.
iicqz g% @i FRfAFEA A
feeett & & AT A seiggz 1 § gogan
g f& it dearm F 0 997¢ wEIfaa
F § I ST W & WA
FI TZT w1 mwaAT TWETA QAT |
4% wnar § fr @wEew W
Y I+ g€ § ag A0 &I AT g5 £
SR AU SIS CE I AL I
AlgF goft Ny H o 7@ FF AFA
& g um & agq gver TR faar ]
afea ot Jgar, o entw 7T arfast X
% Y, Tro &Y fag 7 AT 370 FTo qro
T o amaq F), H oY IEHT QAT
|ATEAT IR AT9F Arsyd F, STAATST -
ST, gEq F @y awedl &, §E9 F oy
el & g ST A fF 3«
TsHifg g saar £ wFRn § oK
IqH ALy AT OF FZT T 7TRT
g Suwr g wre s =ifegw o wrw
FT FGT [IANFT: 929 A6 W |
CF 7 o9y 3w g &y g oow
waeAs gfeRa & | # fam osh
ST 8T X 37 qgF FT AIEA fwar
fa<idy aa & awey § | AmE IAF A
BT I1q H g &7 faQg @ &
37q3q awAar gt dfdT g ST
TFTar A4 a9AT | IFA OF TARTS
gftewier & 5qd sward W6, wIH Io
garg @ HIT qrATAT Y & Iq A
TN LT § | I ISTFFm fF gq
forefy Y T  ar & & f5 wqraetar 4 ar
agl & afga ag aw  fF qgat arc
CoNEoATTo FI WSHAMA FITTIVAA
FAT R A 1948 F  wAr 4
9t 1 9fsq AgE g wE T AT
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I 39 AT @7 °9r fF @@ T
dvg At dfgm g F o9 H ag
1 gAY o i g o ArAw sy A
T Ftw FAE Fr O & wreaw
A 37 F@ 1 oqar an & faar o
AN FTFTIATTT A WAl 2§ STy
St gurgredre #@rsY fAear @ osEd
ag arq gy Sy § & wrawy g ey
fea ofsgs FroRIwm § W F@
F fag #gr s ar "wEEr 97 and
THETT FT IST | TAT] GUIT & a8
17 99 § Q@Y & {5 g ag agdr
fo srwrmarelt £Y uE afsqd FTTOIAT
# F79E T F1 GWEAT § A A T
g1 Sirgar | afwT @4 1966 F =T
FAST AT | FvaT FHST F T JT AL
5T & qd =7 fear A1 @ w9 & 78
fasifur £ f& gusr ©F WY
FIWRAF FarAT Ffgg 1 Z7 g aF
AT J% w1a 39 fawg g garqr g8 S
T ar gy Fg7 strar @ f g7 a< famre
g1 @ g | afe ae ¥ oF gag qar
arar f5 ST a7 9g @ =
faug 5T faa s& g9 39 faoey
gz agy § fr smaraErft F1 earamar
1 TFET qeqT F w9 § ofafaq s
TTRITAES AT & HITITRCF TRy
foamt & w0 & &1 w@Ar FRAT

zafae ag Fgar fa 715 't zaF fgams
agi ar, sfag Agig | a8 areatgsar
gt &\ arcatawar ag & fw forg qug
Star 9rEf wmaEs § WS a1 9HE ugy
ST FAqT § qg Frgar fwar a7 fw gw
HIFTAAINT FT TJIT T FT &7
| 99T ¥ gAY A A192 57 F I9°
A OF S 19T A7 | ATGA J@T gl
T fog gug s #32T afsq 1 0
T o7 a3q 99% 20 ATE [6TF 1<
T3 T3 Y 399 3@ AT T g AL
qr f& grATwaTI FY EFIGTAT FT T
faar s saar i | g% T &Y a8 T
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war f5 gwEre #7 ag "vaar g
qraTearon &1 gy fan & a9
FF Ux LaTHd geq7 F7 €9 fgar sy
gafad gAI AraT gvq ag ot fx gawr
IATFAT HF F {17, 37 9 7T AT
fagifed 1 w17 1 & gwaar §
Tt FRET ¥ aga afear wa faar §
& gaay g7 fgwifet & mgag g o
ata 78 &1 g 39 famfor av
oAt fota F50 H1TTEH O g7 AT
afws § a8 #g avar g fx fow qeeafa
¥ foig ofosm & qra, fsg qwgar &
Y AT &g AT F AL CF-TF AE,
TF UF I799, UF UF afeoe g7 fone
¥ T@r a7 § 98 TNAAIT & AT IqH
37 FAIT F1 fassr wie wfgagar wose
ZqFAT § | dg Fg dFq g F
objectives and
Far fa gar

arf AgerE S § wEr fy ogara
W IFA G OTHF! gH QW &
Tifgq | § waaar § fx A 3vm
qu TE fRar s@r & d1 s w8
HIAT TE € | FETT W EFIEAAT HT
a1 gIT § "rar oFf, dfwa afafa
HEFHT 7 19 g1 agd F7 AT
&1 fradt o« Sfafaq gAY e T
IR AT G gHA AqT GArdeT §
faar a1 1 zAF F1E d@ig 7@ fr fady
Y FEIT FY AT g gAY § AT
qg FIA ATH AT AT ZT GFAT § AT
saragifes o1 g1 qadl § 1 34 earawar
FT qIEqfa® 8 FATHT AT, T FATY
gTAY T97 A7 | Furer FALT 7 forq a7
qIAT FTH & fFar a1 gark 7q F 98
zveT 47 fa gawy aregfas €7 Tamam
sra | W ow fra 7 ag s i gfaan
F el o 3w & Qa1 afr § % 1S
FIYRAT AT AT T IgFT @IS
geqT FT1 w2eq faar war gv av saw
AT TATHT GEqT F €1 § ATAT A7 |

They are long
short inpracticnality.
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[ @Tager HAreaToit] |

afea oo g9 & U & w7 famfar
F@ #ug fassr #iT ufgagar feard
g1 ggi ot fsaY ge=t 7 wqd fa=ne
aa fad, g 3 39T F 1 41 QU F
gl, S waragifwar & mara Fr
fagrag &1 g | T a@ 3@ wHS
F usAifa T AL mEE 1 2o o dYo
T F a8 #g7 & % w4 qar 7 1 i 2w
e § gEqfd ater SR GUAT F§T HT
| ste e fagd dow geAiwT HY
q1a F&Y & | AlFT § st wear g fw

TR T qmg? The Government
cannot withdraw from the scene.

oo fedt & go fazelt garwr Hee
arn & frar ar ) sgiw @gl 5 sfage
Foarxis seger =g g f& fwdy
gwwiz ¥ fagd qrg sEtErh w1
Arewifes &1 3qAT T JT-TH R
g w9 gra ¥ 30 A9 @ qAv
@l gl, TEH g9 T4 WIEAW % Bied
T FEAT HY & | TGO F IqN
AT ATEAR HT HTEAT ¥ AET BIST
ST HHAT F 1 TT AT FT S
sfagre & & fawar ) § 3@ T1@
F1 AAar g fv FE A 38 Aveaw w1
BIST FT FI9 AT TE FT AFAT E |
& quaar § fx feegea & Wt &
gt & foqq o sy wreaw € 9 99
T g 1 mfge o g7 § ag fFay
AN FF 9T qFar § | o 93 fo@
am g1 afex Weat M w3-ford &
g, foT dem fgrqeama § wg7 &,
FgaT o1 qg-fat Ag § 97 aw Wem
qg=ar & |

S WIAAY §I4® . [ AT ?

. St I EON wERAnn AT
&t Ay ag=ar, WeAT qgsar @ 1 ATHT

[ RAJYA SABHA ]
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qgwar € gwba & faew feai #
emrarzaiWragagi)l I T
gEY AT ¥ FE wE AT agad |
;F oAfas qed § +& w0 Wed
o & ag foetr %1, WA FFANEE
frxem #7 UF gwad weyw g H
et gfeaor § war 91 1 qA A AARL
Tga gawar g€ & afwearg &, &=
¥ qgi #1 1 fFarT & TEOF IFC FA
17 IAITET g, TH TFL FAEAR
IUSTAT & | SEH ATH 99 yOT Al q
Fed ¢ for fag g fear wga 1 AWemd
Tzw ¢ wife § 737 g B grs Safsw
FUTET UIE UIH ®8 AT F, Ug &H
fedt & war ==y | zAfAd gEEr AW
g1 war em wmw ) oag S oA &
98 ®=8! &1 BRI g afvw ey,
At #Y argwar wiT et £ syifrar
ey & fawior & f@a, 3w #v zfq &
famrg & fod ga@1 foqar feamanmea
9399 &, I TAR! IWAT ;@ &)
T q[A1 FY €ATAH @ FLEHRT THH
aix § fAug & 21 9r A
9% & guzar g fF faadr fawifar avta
FUE) ¥ FT &, FEATHI F grET W,
49t fawfar, saa faw cafag =
HAWT AL &1 gFAT | g9 IuF wHfAew
# waw, seEy fedem § wHT 1 A
Ty IS g =ifge a1 agr g1
=1fgn, ag g gl SETAT AT | WET R,
TR WIAEAT gE g FE AW A

JIATAT HY & | TZT 9T Ao FYo &ro T
SergTw fear war | ag a7 ag & &
o dYo Yo H | o737 2T Y MT Y
€ W TEWEHE T WY AT H/A
TR | FEEAT  wrerEAT g€ g 3W
S|l 1 @A q2ar f§ uF arsy g
=1feq, TF FTWRWT gEAT AfET ar
A FERET g arfggwn # ws
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g% TB g &g awar | gare fwa =
|1g S ;I o Alo Wlo & T FgT
fr Aeai #iT 2o o TAT AFT AT
THT & g, gAfqd a@i & (97 mew-
AT FTIATAA &1 A1 Aol &1 | ATA8
gdl #req fogy faal ¥ Far Fw9e
F1 fraE ¥ &Y ug 919 w2 9F ) =@
FUET Y 7A€ F Hrarz 9% gL F
ear § waw fwar wor | AT 9gA
foAga oF @a 4 | a® ¥ gEIA
F1 fedi & e fpar qar, 39 fawrfa
F WATT | 7 AR AN AT T oA
qE ot @ 7 aga fega & A F
wgeaqe & | § ag 7E7 Faar fF wgeaqd
agr & fga gg e fedw &t €
qa fagra St g, 99 qa fagrd
a1 § 7 ag @I 9ga gu g€ iw
faas Y gaeg T I ga9 SqHT TA
frar @t @it ® geferrew fearg
faar aweg AR faa 1 wgroaT § ag gl
frars fear |+ & 4 swar & osa7
i w8 fmrd fram  famaww w1
fag =it weqArs wa A WA H
goFT Tamg fwar | afEa e arg
3Ig Fitq THET § IAFT F15 gA gV
faarg fear 7T arg & IF&T HOAT arq
S FEAr 91 A FEL

IqgATERe ST, #WifE ag "Ere
agi 9 ArT-are fFar Tar & A7 3mw
ard ¥ qrgT 7 F TAT g AR T 9%
qIF o T A WfGBFHAT Fa7 HATIE
gYAEEAd, nar3e  famafedy ag &
AW AT FZAE ! AR OF FINOAZ B
& §9 @1 FgT § 9T LT IgT A
g | Awaw fedz &1 #a7 JTEG g
TIAHT FLAT & AT FXT | OF qr9 FIA |
afem gadr avE gat @ g S Ui
FZH AT AT W g ! FY AT T
¥ 78 w1 3§ T FAST T A
fead & a1 § &

428 RS—2. —

18 MAY
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There should be a national debate and
I think that this is a part of national
debate,
gt FY 919 €, @2 #1919 ¢ % gua
A 959 ¥ 39 fauq g7 ==t 37 77
HiwT Agl faeT | AT at ag ar fFw agt
AT qHT FIAT g1 FA | WIS TAT 5T
TET A7 HIT FF TAT 9@ F AT Frar
a1 fF ag a&r g o | afE ;s
gH Fgf 93 941 &1 A faqr | wiftF
3Iq gaq #1 39 fauy gz 9=t F1 Al
T faar gafad & @ Fg qwar fF
IFTT #T FE | 3T 9T AT R0
fa=rz FaT gen fF @ aar § =391
781 3% gAfAA gR AT BT AW A AT A A
Is it dragging its feet, is it having
second thought?
¥ T@ TWAAT 9T T FIAT ARFAT
FEMLFAT AT qFga e 6 aqqne
T IH ATAA F qFeq AT B, 9g S5H@ 9%
ECE
There is no question of going back.
ACTATHT FITARAT G770 FY FoqAT
1 gA FTEifraq w3 | Iq& Sieq
® A% § w&T wqsd g1 a%d §, &1 aq
giasa g 1 agl ax femr faar arfa
I qIETS agl 9 arfesdi w1 gane ag
2| A9 7T & GgAT T4 §1 qFaT &
Sewrq ST § F@r F oW awm we
ST &1 Fi Arar 197 € Wi I9IH gt
ST T AT &1 SEET FEETET e gl
T g A7 FET & a1q g T Y fF
9% wfeew F1 3fedsq @ew g wv
FifF IY qaaie qHEe F 2,
sas @7 WY 5fedSy gew gr AT agifE
TEAHE 3§ UEREE FT § |

the appointing authority is the Govern-
ment. There can be some other way
also not that there can be no other
way.

afFq qF @ur g HT siwE S
ZATT T FITHT FIE! AF § AT 9
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[+t @t oo mrsATON)

f& ag gmr =gy | S8 W g@E
fear, st & o 9o @ (TH) &
fra 7 ga fear 5 difefers ot
;L. ( (Interruptions)

HaA gaE fTar ar aegafy &5 afEa
9 & awaar § & afgm & g9
qfefsa & wa g fr afagm 1 agor
FT AT GIAC AT IAF FIAT AT Tegqfey
FI AIAT TLHIT AT oG 91F & 4207
g ot gar g wiv fyq qwea
F IS F IR A7 TEqE WA
AT & ITH AT F15 afaaq agl fear
AT g W Ueeafq w7 gl wEFTT &
g zafag wreafq #1 F18 fewmnmd
qrferwT AgT § A1 97w afagm § or
T 427 gfaam & AT & a1 AfgaE
Forar g 7 & gAr av ¥ famw <
T fREE IqF AT IS AT grar’

St shwna @At - wwdfs F a3
F1 saraT *fefafadt € & O araar §
gax #9 3g +g A1 fF sd sarer
Fgr qET AT T AGT | A A R
AH ¥ WEAT FF LA FTo9A
fag @ 7 gam AGT & oo =i gaer
AANIAAT T AT BT AT | 99717
wAT W FY zAA A 9 &g By &
3aH § facae #5310

ST AT FOT FISO ¢ STANTETET
s, # fawgm T AT AEW R
g afadm § gad fag &1 Jargw
Fd 8\ T WA A1ET apd off 4
wa  feegwm A g B uwdfa

That he is the constitutional Head. It
does not mean anything else.

A & Fgawr § fF A gEam
A &N, X AN ZAT A

it should be more precise and
crete. Take for example...

con- f

[ RAJYA SABHA ]
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S¥ 3T fag & wg fw wsh afedi #@
o giafa gWr wrfge Ak a8 2@
F1 ATHIAE F | § 3G AT TGV E |
§ A qraw gafaq agwHd Tl
g agify oy g mEmamil H/iT
Hemr &1 fearfafegards &r &

this is certainly not the way to depo-

liticalise it.

o< mafewards wwar & q1 S foaqar
£ O W ARG & o AL | A
SR 1 qaT faar § 5 Lo ouHodTo
HEgL aggiaggrarcan W ag g &
f-mifafegars-som gmr =mfge Mz
TE% HAET S AT GAE G0 A1 gH
fafiga &1 § ST av fawre & |

SHRI LAKSHMANA MAHAPAT-
RO: How about the electoral colleges?
That was my suggestion.

SHRI LAL K, ADVANI: Your pro-
posal was for electoral colleges. But
off-hand I would say that 1 am not
inclineq to agree to this proposal.

IggATeTe ST, ¥ IW aid g o1
TAAE ST sle aw ¥ Fg afwa)
foas  fawg wgra@ S ¥ &R0
fr 5@ % qu &7 QU har W &
Ta qF B A7 FA | T 7 ¢ 5 gwa
g1 8 & UF sredaeed w7l gl @
# 7gar g T 1 srriens Fuer agl
T g | gAIAr § Ag Fq7 @A g
fr &7 "amwa &1 7 5 g9 FAET A
faismm & % fopdswa Q4T
g foasr @ifear & Oezaafo & d9g
g & oEtar #% # 57, ag giAn
%y FgAr oA AfFT w5 gEmE  q@
g fovsr @dg gmm ¥ g
X /g, WW A, wW
TEFHfeEdT § & SEEr FE gury
ST, "=0l fFar J9 | 0¥ TH9 fSTar
FAT & qI9 T I AT A5 #X
Gifty fF ST H FFm s T g A garT §
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fgg ov gu fa=rr & & O
FI GFT & | #I A& FI, F&T FEAT
F1fgu | A1 a8 ST FHET FAT £ A T AT
Ffag &1 sa¥ § F17 F19 § gAM@ @
Fam g@mE &1 orsr & g9 H——aq7 S
g Jargad & & oswwrerannm &
FOET AIEAT FATAT ST A((0AT FHATIRH
JFwEr, qifadr gagader SATRAT 6
qSqd AN AT AZ A IZA G-
FETEA QU T UAe——TA LS FTAT H1T
fgror wvar, Tasr &4 frar s 7

g9 Iftz § &7 q@E g, W9 aqTRy,

3 Biz W@ § A § T qaAar g9 9%
frdt 1 wrafa g awdT § | WO TE@w
g b WIS & g7 awar g | WAL ;A
qifesq  g—ag gAY aiis  FuEr
gl & fF wav forfen gidft =fee
mifesa w87 gt arfgg—aite g7 F1d
arq fzard AT g & araa § Tifesa g
AT RAT FAT T FAT AfEY; AR
AT g7 3@ g #1 4% fF S|
HITATHY o158 & =gT&a] &1, WISTATHT
wsT ®I ETHIG A §1 WS gW AF AN
FAFTT F30 | AT a1 —

I am the scapegoat here whom you
will accuse. Tomorrow you -will not
be able to accuse any one.

DR. V. P. DUTT: You will accuse
Dutt.

SHRI LAL K. ADVANI: No, I will
not.

aife & #nAar - faoa qra 91w
AT AN g T F SrAviorwA & F¥gAT
g fr fegeama &1 &1 T=ET q—
cultural autonomy has not grown.

g St fawxd gATR ATI®W AEAL
FT W@ Y, @dr 3, AT I Far 5 S
ZA(T H(AT & 98 ALHIT HT aTh T TgGT
grar 2, Tifafesar wdfs £ aw §
qifafesa FFviq FJTF G HATG AT
HIT H7 § FH § AI7 AT & FF AT

[ 18 MAY 1978 ]
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| g vl @ o9 Falw ¥ @y
faaqy foFrad AT & S0E wluwia
F w3 T 78 Frar & fF——
| that political parties have not come
to reconcile themselves to even edito-
rail autonomy and I am talking of
political parties. I have not said Op-
Fosition parties, “Political parties” 1
have gaid.
Fifr 67 @ & fr ooz faae gy
F a7 AR 97 g A1 gafag, @il
gIIR A IFE A5 U &, gH ovar g
zafay o1 W g fF fags aiel =7 3g
TATFAT FLEAT A2 & | IFiT weg
frare f& 53 wex #7 AT zad we
F¥AET FALGATT F &, 5 fF areafagar
7z € & za® sara dtmermdfaqws
G g1 wEAT § WL § 39 H1 7 fav wg,
fedq T & 1Y ¥ T #7701 Av
TUE  SATET AFAA qi@icFq  HIET
FT %1 g1 awar g (&fFET A wEr
s gurY faa Fgq vE NEr @add %

oA § sawy qfzwfedy g 8, wmer
Frar & 2N w9 g grar g 0 fAuw

| aveft 3 78 st i @ 2 fri iy

T gg F&7, AT e & f@dE F#g oo
39 ¥ fa@s At 1 gy 7 g€
ady gedr 1§ ma of fqay gt
F1¢ H grar at P FIIT, T I1T HATE |
¥ %¢ qIT AT 479 § AEHT AET ZIHT |
ST & wg wrar g, B 14 AT
¥ faadT qures @ FATaTar AIFTAATIT
¥ @ g, faed s0 M ¥ &+ A @Y
HifF & gaF7 Awar g fF %awa:%
T gia &1 =g gdr g, &

has to be something with which we

have to reconcile. The people have
to be reconciled.

} T T O agiav w5 F7 F1a13 7w g,
I® F 4 WM G AF F[ ATATEIA
TEY AT qE W 7 Arara<, ey
o7 FEY & g 9T TGl
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[Shri Lal K. Advani]
It is the sense of nervousness and ner-
voushess arisses because of the debate

here, because of the debates ithat are
going on among political parties.

3 ®EAT FLAH [AT g3 g (5 T FAT
g 1 sg fe7 3g €@ A7 IIAEWW
faq¥ gu g—uw uF ¥ ar §faeqre g
Fg gHar g—ux fa7 a1 ag g f¥ agi
HITT F SHIET gL FAT g AL WA
frg agh o€ gak faa =faw e S
T mars IsTar AT w7 F faowr faT
H1 AT AHT FALEAT -2 T 37 AT
g faaga fermide @k o4t & =9
a1, 39 I A feamaar. AT qim
I g7 J=w @ ¥ | BY @
g Tam & wer  fw& W,
493 gAEAT AT T3 T Wiiwarwe,
ag AETAATON F wiaFTd 81 @ g
qg 1 94T &, Araqrfaw  9a@ws,
I F@ g | fomw Gt HOSeEE Fg
g FA ¥ IT g7 H AL AT AT )
afFq 92 9T 3§ FTH T FIQ & ST
Ifeqse g 7 w1 wax frafen  aud
FL A 1 F6 Aruea gs, faw gar,
/T FF gA; AT AT JAE 2 AT
are § Srw¥ {9 Fgr, feamn @ @@
1 & 7 A7 fraid o2y, fad famga
q&T AT, IFH F1E A9 TG ATHITEBT 75
HToFd 39 T TR g7 FF 99 {5 qrar 5
3% feraT gag g fagd aer s 97
oy fafer o=t | w9 ag fafes owt
“staqa”’ & wa aw & afafate o s
feg &1 99 & T8 a1 99w v g oFqr
qFd € | 98 WA I | Fad g TE
fafas wat gard gz ool ST & 99 3
afFT gast 3@ w3 98 an fF

this kind of reaction that makes every-
one there feel jittery, Fgr EfT @0 g |
Ul g9 WwAT  figren 3@ ;R
gae agg  fwEl w1 g@e A war

[ RAJYA SABHA ]
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ar ag @sr gt g fw g
Il ST F7 AeAT § 1 wrzA qAOT
FIET & | Tgd TFway dgxfow o,
wa wacae gufaa g 1 ggw fafsifaa
sqF faez o7 o7 Zfafsfas sds fae
2\ #qw @ ar fx 3g #1a |1 gfafsfas
% fagz & |

I will take him to task.

afex &9 a1 uw f93w fear av, aasfas
=g g fam ar & foaami T guesar 71
qugq fwar g, e ¥ oAwdANR
frar ar, LA § fHar ar

they were too deeply involved in the
Emergency propaganda.

AT AT 92 @ g1 T &g (0 A (6
fgqwa oiTw qleazom Ws FrIFaATT
qzd uaz mron fedie &1 fear zay
ag FT AR I AL0 &1 @Far A HIT
T 38 QT F GFF & a1 T SF0r &
qIT IANFT 7! &1 qFAl, a1 9% qa
we ag Afgy | 7g I« qF 747 =R |
I do not want those same people who
have been praising the Emergency to
the skies to come and praise the new
Government to the skies for having
revoked the Emergency. I do not
want it. It destroys the credibility of
the radio, it destroys the credibility

of those individuals also.
(Interruptions)

ot st @af @ 93 A o
o Flo FIT ITAT FT FAFT AT
WE

S AT FOOT JIGA©N [T FEA
FIAFAT FI W & | T8 A qraAv=ar
213938 Fga § fF I9%r w44
gl fear srar, o @y § f& =4
AMFL G & | I ST AT Fgr | AfET
T 58 qfFq FIE ToB! FWTH FT
2, agl =afa faega Sm w1 Swar
ARt wafsd FE gavr e
SO F3ET § 41 g9 7 Far R a1
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) gAY a¥E ¥ FE AR Ag
g fewmaa & fag | g @, =
AT AT 3 TEAT A& &, a1 WFq )
IEH TF &7 Fafa @) AR a
F #1% sawfowe @Y, 7 fafafas o
7 fafafaw 1 78 vw o=, vE awe
fam &9 @ &y faar & =k 34T &
TN 9 FTH g1 @I & | F&T 9 F13
AT 1 aFAT § | FET 9% fwRAT Frew
& A% ard §zR BrEEY g W ag 19
w3 P HTAT & AT # 97 IGE U
3YET FIATE | ZAAT T HFATZRAT

/émaﬂmaﬂm“f WL FRAT FT | ag

9 ST F® gaT & @9 EF g) grar @
ag & g7 Faar, afFa g 9v A faw
#1 fafsfrada #ga & a8 &, &
gifafera ws= g, aET A g

SHRI KALP NATH RAIL: Point of

order. Point of order.

SHRI LAL K. ADVANI: I am not

yielding.

o FeAA A § @rET qE
WS I HSgAT g | & OF 19 g&ar
AEAT § | FRIF AT AT S
T Fgr g {5 wrFEm w1 gRaa
& oot ® A8 afafesa fafefrady
FT A AT @A | § A9 § FaA OF
999 FTAT AGAT §  (Interruptions)
& Qa1 Jgar § oo s faeex
fag &1 g=1 ool fag e & =
T &Y AT AT F IF F 3feaw qidy
W7 I7F 97 AR 37 F of@re &
fafsfrzana 77 gfte & dama =&
Wedt & AAH F 60 FUT AT FT
AR AgF AT F sm & Ay %,
T qIT WM aoHifaE AETEES
Z2UA AT T FIE W FT qFF 9 7
gy agr qifaferw fafefrada w1
FTH A FAT g1 qFal g |

e

?
|

qt AIR FOO wrIAON ;- F gEar
¢ 5 g faav seEww fad @i &

they only expose the hollowness of
the charge.

frgar s@EaI™ g w9 W9
faea® & JaFT  FATT X T F/T AT
fF QI gw F yaat ¥ faa a9 51
13 arfig ® Fe fFwarn, o
gfear eat 7 a8 awenr fv 3@

feeeft &Y UF ATRA  FIAT g,
--ws should not project it, and they de-
cided 0t to do it on the 13th, not w
do it o), the 14th. Tt \ifj},"only on
the 15th, %irefni tne matter was raised
in the Lok Sabha and when the Prime
Minister made a statement saying
that investigations were being made.
zg H IS SHAIANT AEY A7 1 A2 q
fafrer as | wifs To & @ zafay
TEY T | qg WEAT 47 ) oF AT
U AT T FG' | (Interruptions)

St wEOAT W GEET W
TIST | GAT &7 ANAT ZESAT AT
& | WA T e | T T HICAL |
& &g WIE goar A FMford | A qard
ged fed  Far 3§ q@lea § I
Fgr a1 5 frear g6t &0 &1 Jiw
FIA AT & 93 FI (T § FATFT &7
TR

Wt A FOU WA 2N, g
FET AT | HF 98 FT GAAT AT |

SHRI NARSINGHA PRASAD NAN-
DA (Orissa): For our information, I
request the hon. Minister of Informa-
tion and Broadcasting to explain to
us one simple point. Does he under-
stand the autonomy of Akashvani and
Doordarshan as we understand the in-
dependence of the ‘Judiciary? In
spite of all his elucidations, I have
not been able to make up my mind
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[Shri Narsingha Prasad Nandal

about it, Let us hear about it. What
exactly does he understang by auto-

nomy? Because the Verghese Report

dig not satisfy me. I had to partici-
pated in the debate. So it is Cisturb-

ing my mind. Do they undzarstand

the autonomy of Akashvani ané Door-

darshan to be like the independence

ot the Judiciary, as under any sys-
tem of parliamentary democracy? He
should kindly explain to us.

S~ sz fiy wvd -
| WA AA, TTAT TG E, A
FEY TS WA T g A AR
ag faasr fF gREAWT g @A
FATA FY A1 w7 W F, sART Wiigw
atr oz, sEmrfas A%E ¥ zfetss
g ot mrdArE g1 oarfy | ar Iady
FIE sygeaT #Y & A3 7 IFF AR ¥
SFTH ITS FIF FAT g7 GLHTLT @ATH
q TOEIT Y AGE ATHRCER, HER TG
T\ 5" 7T T EHI I
S
T AT FO0 AW AT A ST Y
S Fare Qul g, A7 9T §ZT FAIHFHTC AT
gaeq] A W =qaT FE | Can autonomy
go with lack of financial viability,
Fifs fgrgrar & wzawa amafeaey
FY qarew w7 77 fa@nd a4 § 7w
f5T mremm fradT g, ag v ad ¢ fw
faad afva g% wraz adla Fa 7 fawr-
faor #, wrre A S g E | AfEa
EWIT WIAAIT FIEGTE aATg FY ATHEH
T qEH FT 1 7 W 39 q17 § Ayfwaa
®T & qgua g o w9z 3@ arq w1 d@Ar
qr fF FEEew it 2, ag vy
qAEIAF AT A g, AICAR §L A1
ATIUH AT 7T & ) B FH T FH
gl gifigear &t wgd 41 g @Oy

{ RAJYA SABHA ]
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=Feqr @AY 93y | FfEE & ow AR
FIa Fgar g fx fergrara B aga
qrit TSI g, FIEESANAT,
Rzt f5 S AT arae Jg
£\ JfwT wadde g arn, ar afgsar
NI I9F qIY TAANFZ 9T @7 gr 4o
GEAET g IqF FTL0 3179 gl
g sud o cfiedesz gy &
safeqdy §, ag wIRAemAY araa § 7 °

Courts are not franwially viable, but
they are given guaranteeg urnder the
Constitution, under the law, :Anh\,%l:lS,
there is a tradition. Wh- is mbre
important is. ..

OF QUL q9 AL g AArarfasT F -

1 A F1 forawt foed faqi § wY
FE 9T IeAwq WAY T W AR
fsrg gug fedl F1 o919 IFT FTB A
FEI WAT IO ¥ (@ATH & | §O%
#t faqewy ooru @ 2w -
qifast & A} 7, AT F ) §
F1E gUmss AN Fg 9T | 39fAF A
yog St & If=m & 1 A wEE o -
wFAfe &3y quq AT SFWmT AN
FTE N

# g F1q A AGUAT AFAT F
ORI HIFTIATIT FT GEAT F T 3199
T & f9a sa-g%c7 & #1T 3 faww #
foeg T & TR O FfEA
at the same time FF\T'":? hu:stle‘*ﬁ?@
F .J1 AT | =g fedra oY agi orar
[amedt AR 3qH 3@ Weer aX@ q
G FT A TE G & | T T TIFHTA4T0T
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[ 18 MAY 1978 }

Rule, 176 238

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Hon.
Members, we have had a very exciting
and strenuoug session and a long day.
Let me wish you a very happy and
restful inter-session period. 'The
House stands adjourned sine die,

The House then adjourned
sine die at five minutes past
eight of the clock.



